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1-'eg1st.ryDate 	ORDER OF THE TRIBUNAL 

	

:11.4682 	Heard Mr, N.Bora learned COUnsel 
Por 

V •V 

H::.f: 	
the 5pplicant, 

, 	

V 	
The applicatjon is admitted. Call for 

recs, 

List on 9/5/2002 for further orders, 

•  
mb 	

Member 	• 	. 	ViceCha.rma n  

Va 	
9,5.02 	List on 7.6.2002 to enable the L i/W 	

Respondents to Ue written statement. 

L 
Mnber V 	

V Vice-'Chajjan 
mb 

çmj , 	 V  
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7.5.02 	List. on4.7.2002 to enable the 

Respondents to file written statement,, 

Member 

	 I Vice-Chairman 

m b. 

	

-fr- 	 4- 

	

r 	CDJ 	d4 	 4 	Li 

mot 

	

18.7.2.002 	On hs prayer made 8y:r.A.Deb 

Foy, I ea-Ttia 0 S r. C. G.S. C. fo r th a r as-

po.ndents four wooks further, time is. 

granted to the respondents to Pile un-

tten statement. 

List the Case again for order on 

2O202. 

1( 	(.• 	 .... 
- -.. 

. 
. 	' 	'-& 	-. 	(_•'_ 

. emben- 	. 	,.. 	
Vioe-C;hairman 

,bb 	. 

20.8.02 	No written statement so 	far filed 

though time granted. On the prayer of Mr. 
•A,Usb 	Roy, 	leaned Sr'.. C,Q.S.C. 	ofor'the 

. Respondents further Pour weeks time is 

VW . 
. 	•;•. 	

............. 	 ,... 

'' 	 allowed to the Respondents to 	file urjtte?' 
. stateent, 	if 	List,on 4,9,2002 Pr 

orders. 
.. . ...... 

Member 	 Vj.ce-Chai.rman 

• . 	. mb 	 . 	. 	.- 	 ... 

4.9.02 	On the prayer of Nr. P.0..eb Roy, 

learned Sr. 	C..G.S.C. 	for the Respondents 

further four weeks time is allowed to 

the Respondents to 	file written statement. 

List on 7.20.2002 	for orders. 

Member 	 Jice-Chairman 

mb 
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of the Reitry T  Dte 	 Order Of th Tri'a 

7.10.02 
	

List on 15.11.02 to enable the 
respondents to file written statnent 
as prayed by Mr.B.C.Pathak, learned 
Mdl.C.G.S.C, 

JL 

~ U~ er Vfl 

im 

cx)& 	 p'-M k 91 i%Jti_ 

28.11.C2 	
Pleadings are cotnp1ete7 

Thecase my now be listed for hearing 

on 3.1.03. In The applicant may file 
rejoinder if any within 3 weeks. 

I. 
Vice-eChajan 

lrn 

b 4H V 	 rft, 

rr-k,4o 	 r 

Present: Hon'ble Mr Justice VS. 
Aggarwal, Chairman 

Hon 1 ble Mr K.K. Sharma, 
Administrative Member 

At the request of the learned 

counsel for the applicant the case may 

be listed in regular matters for 

hearing on 4.2.2003. 

Member 	 Chairman 

On the prayer of Mr. S.C.Buragoha. 

in, learned counsel for the applicant, 

the case is adjourned. List again on 

3.3.2003 for hearing. 

k- 
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30.5:20 	Present: The HonL'.bleMr,tTustice D.N. 
Chowdhury, Vice—Cha irman 
The Hon'blerS.K.Hara, 
Administrative Membe  

The case is adjourned and listed on 
30.6.2003 again for hearing in presente of 
Mr.A.Deb Roy, Sr..G.S.C. 

ttmber .. 	 Vice—Chairman 
bbi 

2 

4.8.2OO 

\\ >Jv) 	Un ck% 	/4 	Jjj 

/ 4 

Present: The Hon'ble Mr.Justice. DN. 
chowdhury, Vice-Chairman.. 

The Hon'ble Mr.N.D.Daya]. 
Administrative Member. 

None appears for the applicant. 

List the case agaiii on 5,892003  for hear-

ing.. 

Mber 
	

ice-Chiman 

7vfô 
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O.A. 118 of 2002 	 L 

8.8.2003 	None appears for the applicant 
- 	 to-day also. List on 13.8.2003 

or hearing again in presence of 

the learned counsel for the 

applicant. 

Member 	 V  

mb 

AO 	 fs 

GA& 

• 	 --- 	 _____ 

3.9.2003 	Present : The Hon'ble W. Justice D.N. 

• 	 Chowdhury, Vice—Chairman. 

The Hon'ble IV. K.V. Prahaladan 
Administrative Member. 

• 	 On the prayer of Nk. A.c. Buragohain, 

learned counsel for the aQplicant the case 

is adjourned. W. A. Deb Roy, learned 

Sr. G.G.S.C. for the respondents has no 

2 • 	 • 	- 	objection. List the matter again on 

8.9.2003 fr- hearing. 

Mer 	 Vice—C,hairrnan 

mb 

0 

• 	 fY7 	7t /c1- 	/3 
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18.9.2003 	No Division Bench is sitting tod:ay. 
t up again on 22,1003 for hearing. 

rv mbe r 

- 	
Lc- 

) 	o- 
	 M)--- 

	

20.11.2.003 	Present: Hon'ble Smt Lakshmi 
Swaminathan, Vice-Chairman 

Hon'ble Shri S.K. Naik, 
Administrative Member. 

None for the applicant. Shri A. 
Deb Roy, learned Sr. C.G.S.C. for the 
respondents has been partly heard. 
List as part heard on 21.11.03 on 
which, date if none appears for the 
applicants it will be presumed that 

• , 	 they are not interested in pressing 
the O.A. 

* 	

.. 
Mem 	 Vice-Chairman 

nkrn 

• 	 21011.2003 	Mr.N.Borah, learned counsel for the 

* applicant and also Mr.A.Deb Roy, learned 

Sr.C.G.S.C. for the respondents. Court 

• 	. , 	time is over. O.A. is released from part 

heard. 	 , 

List on 10.12.2003. 

Member 	 Vice-Chairman 

bb 
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23.12.2003 	Present: Hon'ble Mr Justice B. I •• 	Panigrahi, Vice-Chairman 
Hon'ble Mr K.V. Prahaladan, 
ADministrative Member. 

Heard the learned counsel for 
I the parties. Hearing concluded. Orders 

(/ 	 passed separately. 

Member 	 Vice-Chairman 
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1'. 	 CENTRAL ADMINISTRATIVE TRIBUNMJ 
GUWAH1I BENCH 

O ..i. /ixI. No. 

DA.TE OF DECISION23.12.2003_. 

hr 1,  •• Kumar Deb and 3 others 
.......... .. . . PLICNT(S). 

Mr A.C. Buragohain, Mr N. Boa and 

..9.. 	 . . . . . , . . . 	. 	. •. , . . . . . . . •• 	. • . ..ADVOCA.TE FOR THE 
APPLICANT(S). 

VERSUS- 

UI1dts RESPoNDE1r(S) 

M r 	Deb Roy, Sr. 	 . . . . . . . * 	. 	... . . . ADVOCATE FOR THE 

RESPONDENT( s). 

T HE ON'BLE MR. JUSTICE B. POANIGRAHI, VICE-CHAIRMAN 

THI $ON t BLEMR K.V. PRAHALADAN, ADMINISTRATIVE MEMBER 

l. Whether Reporters of local papers may be allowed to see the 
judgment ? 

2. iTo be referred to the Reporter or not? 

3.! Whether their Lordships wish to see the fair copy of the 
Judgment ? 

4. 	Whether the judgment is to be circulated to the other Benches ? 

Judgm 	delivered by Hon'blemb 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.118 of 2002 

Date of decision: This the 23rd day of December 2003 

The Hontble Mr Justice B. Panigrahi, Vice-Chairman 

The Hon'ble Mr K.V. Prahaladan, Administrative Member 

Shri Chinmoy Kumar Deb 
S/o Late Upendra Kr Deb 
Shaileasree Lane, 
Tarapur, Silchar. 
Shri Jyotish Chandra Das 
S/o Late Suresh Ch Das 
Telecom Complex Block-I, 
Type-3, Room No.3, 
National Highway, Silchar. 

3,. Shri Amalendra Purkayastha 
S/o Late Khiroidev Purkayastha 
Telecom Complex No.1, 
Block-I, Type-3, Room No.6, 
National Highway, Silchar. 

4. Shri Manindra Chandra Paul 
S/o Late Mahendra Ch Paul 
Land No.6, Bibeka Nanda Road, 
Silchar. 

Applicants 
By Advocates Mr A.C. Buragohain, 
Mr N. Bora and Mr .H.K. Mahanta. 

- versus - 

The Union of India, through 
The Chairman, 
Telecommunication Department, 
Sanchar Bhawan, New Delhi. 
The Chairman-cum-Managing Director, 
B.S.N.L. Statement Building, 
New Delhi (represented by the 
Chief General Manager, Assam). 
The Chief General Manager, Telcom 
B.S.N.L., Assam Telecom Circle, 
Ulubari, Guwahati. 
The General Manager, Telecom 
B.S.N.L., Silchar Telecom District, 
Bilpara, Silchar. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

(t 
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0 R D E R (ORAL) 

PANIGRAHI. J. (v.C.) 

These applicants were originally appointed as 

Telegraphist. In course of employment they were, ofcourse, 

given ad hoc promotion to function as Assistant Telegraph 

Master. After implementation of the One Time Bound 

Promotion Scheme, the applicants after completion of 

sixteen years of service were given promotion to Telegraph 

Master on 30.11.1983. The applicant 4 in the meantime has 

retired from service since 30.6.2001. The applicant., 

tF.refore, has claimed benefits under the pre-amended FR 

22-C corresponding to FR 22 (I)(a)(l) quoted hereinbelow: 

"Where a Government servant holding a post, 
other than a tenure post, in a substantive or 
temporary or officiating capacity is promoted or 
appointed in a substantive, temporary or 
officiating capacity, as the case may be, subject 
to the fulfilment of the eligibility conditions 
as prescribed in the relevant Recruitment Rules, 
to another post carrying duties and 
responsibilities of greater importance than those 
attaching to the post held by him, his initial 
pay in the time-scale of the higher post shall be 
fixed at the stage next above the notional pay 
arrived at by increasing his pay in respect of 
the lower post held by him regularly by an 
increment at the stage at which such pay has 
accrued or (rupees one hundred only) whichever is 
more." 

2. 	An initial objection has been raised by the 

respondents that since these applicants, on a temporary 

arrangement were allowed to function on ad hoc basis as 

Assistant Telegraph Master without any regular 

appointment, therefore, they cannot claim benefit under FR 

22(I)(a)(1). Had they been regularly appointed as 

Assistant Telegraph Master through DPC, their cases could 

have been considered regarding such financial benefit as 

stated in FR 22(I)(a)(1). 

k 
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.3. 	The learned counsel for the applicants has brought 

to our notice that two other employees, namely A.K. Mishra 

and R.C. Paul who were similarly appointed as Assistant 

Telegraph Master on ad hoc basis have been given the 

benefit under FR 22(I)(a)(1) on the basis of judghents: 

passed by the Tribunal in O.A.134 of 1993 and O.A.225 of 

1994. In this background, if the other employees who were 

aimilarly situated as that of the applicants, in the past 

had been given such benefit we are at a loss to understand 

why the same benefit should be denied to these applicants. 

Accordingly we hereby direct the respondents to examine 

the applicants' case in the light of the judgments stated 

above and if they are found eligible they shall also be 

given the benefit like the others within three months from 

the date of communication of this order. 

The application is allowed. No order as to costs. 

K. V. PRAHALADAN 	 .( B. PANIGRAHI ) 
ADMINISTRATIVE MEMBER 
	 VICE-CAIRMAN 

n km 
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Sd Chinmov Kumar Deb. 

... Applicant. 

Versus - 

The Union of India and ot.hers.. 
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DISTRICT: KA.t4RLIP. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWA1-TATI BENCH: GUWA1-fATI 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNAL ACT. - 195). 

ORIGINAL APPLICATION No. Of.. J ...../2002 

BETWEEN 

1; 	Sri Chinmoy Kumar Deb 

Sb- Late Upendra Kr. Deb, 

Shaileasree Lane,Tarapur-7 

Silchar-78E008 

Sri Jyotih Charidra Da5. 

S/o-Late Suresh Ch. Das, 

Telecom Complex Block-I 

Type-3, Room No.3 

National Highway, 

Silchar-12. 

Amalendra Purl-cayastha-

S/o Lt.Khircdev Purkayastha 

• 	 Telecom 	Complex 	No. 1, 

.Block-I, Type-3., Room No.5 

National Highway, 
c 	 - 

Manindra Chandra Paul. 

S/0-Late Mahendra Ch. Paul 

Land No.6, Bikeka Narida 

Road, Silchar-3 

.Applicarit. 

Contd. 

0 

* 
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-AND- 

1 	The Union of India. 

Chai rrcian, T e lecommunicatiorl Depart-

ment Sanchar Bhawan, New Delhi. 

The Chairman cum Managing Director 

B.S.N.L 	Statement building, 	New 

Delhi-i 	(Represented 	by 	Chief 

General Manager) Assam. 

The Chief General Manager Telecom, 

Assam 	Telecom 	Circle, 

Jilubari, Guwahati--7. 

A. 	The 	General 	Manager, 	Telecom, 

B.S.N.L., Silchar Telecom District, 

Bilpara - Silchar-i. 

Respondents. 

DETAILS OF APPLIcATIOTh 

1. PARTICULARS OF THE ORDER AGAINST WHIOH THE 

APPLICATION IS MADE: 

The applicant is made: 

i) 	To fix pay in the post of lower seletion 

Grade Telegraph Master according to R.R.-22- 

C (NOW F.R.22 I. (a) (i)) 

To treat the post of Telegraph Master as 

having higher duties and responsibilities 

with consequential benefit by extending the 
P 

I 	 benefit 	of Judcment and decision of the 

Principal 	nch of Tribunal, Calcutta Beech, 

Hyderabad Bench, Erna1lam Bench and Pat-na 

Bench, and this Bench of this Honble 

Tribunal. 

Contd. - 
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3 

iii) Order Nc:.-E-28/STT/Gefl11108 dated 25-7-2000 

issued by Divisional Engineer (p&A) office 

of the General Manager, Telecom, Silchar. 

(Annexure-2) (Page- 4 

2. LJURISDICTIONOF THE TRIBUNAL: 

The applicant declares that the subject matter of 

the instant application is within the Jurisdiction of 

the J-Ion'ble Tribunal. 

. LIMlTATION 

The applicant further declares that the application 

is within the limitation period prescribed in Section 

21 of the Administrative Tribunal Act.1985. 

4. FACTS OF THE CASE: 

4.1 	That, the applicants are all India Telegraph 

Traffic Employees, class-Ill, Assam Circle and they 

were promoted from the post of Assistant Telegraph 

Master (A;T.M) to the post of Telegraph Master 

(T.M.). The respective dates of their such promotion 

1 

/ 

	

	
and their present place of posting are also shown 

against their name. It is pertinent to mention here 

I
that the applicant No.4, namely Sri M.C. Paul has 

already retired on supernuation 30-06-2001 and other 

three applicants are going to be retired soon. There 

date of effect of promotion and the place of posting 

are Annexed here to marked as Annexura - 1 

4.2 	That, the applicants respectively states that 

they have been promoted to the grade of I.M. on 30-11- 

1983. 

H ContcL. 
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4.3 	That prior to Third Central Pay Commission 

i.e. before 01-01-73 there were two separate cadres 

with the separate pay scales viz. Telegraphist and 

Telecraph Master. In between the above Two Cadre 

there was one allowanced post viz. Teleprinte 

Supervisor (T &L P) . The Third Central Pay Comraissio 

recommended three cadres. 

(a) Telegraphists; (b) Assistant Telegraph Master: 

Telegraph Master. The scales of pay proposed 

were as follows: - 

Telegraphists 	 Rs. 260 - 480/- 

Assistant Telegraph Manager 	Rs. 380 - 

(C) Teleqraph Master 	 Rs. 425 - 6401"- 

the Government accept-ed the recommendation of the pay 

Commission and implemented the above noted scales of 

pay with effect from 01-07-73. 

	

4.4 	That, thereafter-on 01-06-74, the Department 

introduced a new scheme by which 20% of the total 

staff strength was upg raded as Telegraph Master 

Operational. Thereafter in August 1983, the Department 

upgraded all 	the Assistant Telegraph Master posts 	to 

TelegraphMaster posts 	by cutting 	15% 	in 	strenth. 

Subsequently 	in 30-11-83, the 	Department 	introduce 

one 	time-bound 	promotion 	scheme under 	which 	persons 

who have completed 16 years of service were promoted, 

the 	pay scales for 	the post 	of 	Telegraph 	Master 

remained P.s.425 - 640/- 

4. 5 	That, on implementation of the scheme noted 

above, some Assistant Telegraph Masters, also get 

promotion to the post of Telegraph Masters. 

ii 

IS 

V 
- -1 

Contd.. 



4 . 6 	That, as a result of promotion from the post of 

Telegraphists to that of the Telegraph Maters and of 

the officials had to soldier higher responsibilities 

as per their promotions. On the promotion to the post 

of A.TM.S. their pay was fixed by following F.R. 23-C 

in the scale of P.s.380 - 560/- by relying of 

Directorate General letter dated 29-11-78. 

A copy of the aforesaid letter 

dated 29-11-78 is annexed here 

to and marked as Annexure - 1 2', 

(Page- /3 ). 

4.7 	That, as per this letter, the Cadre of A.T.M.S. 

created with effect from 01-01-73 remained in scale of 

Rs.380 - 560/-. Telegrahists of their promotion to 

As.Larewere to be fixed under the provisions of 

F.P. 22-C (NOW F.P22.L (a) (i)) Treating the 

appointment as involving higher duties and 

responsibilities. However, as per this letter, the 

appointment of A.T.M.S. as Lower Selection Grade 

Telegraph Masters (LSGTMs) will be considered as not 

involving higher duties and responsibilities and their 

pay on appointment as L.A.S. GTMs. shall be fixed at 

the same stage at which their pay is drawn in A.T.Ms 

Cadre. 

4.8 	That, the applicants respectfully state such 

fixation of pay on the basis of the letter•ated 29-

11-78 is wholly illegal, arbitrary and malafide. The 

promotion that the appointment of A.T.Ms. as LSGTMs 

also do not involve higher duties and responsibilities 

when the pay scales of the Two posts were Rs. 380 - 

560/- and Rs.425 - 5401 1 - is.wholly unlustified. 

Contd.. 

0 

( 

I 
1 

C. 
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4.9 	That, thereafter the officials effected made 

representations to the respondents making a grievances 

aqainst their such pay fixation. However, the 

respondents did not respond to the representations 

made by the officials. 

4.10 	That, the applicants state that the legality 

and validity and the propriety of the Direct-or General 

letter dated 29-11-78 was considered by the principal 

Bench of this Honble Tribunal of India in which the 

• Principal Bench by its Judgment and order dated 06-05- 

	

7 allowed the application by relecting 	the 

• proposition that appointment of A.T.Ms. as LGTMs do 

• not involve higher duties and responsibilities. 

Thereafter some similarly situated officials belonging 

to the Jurisdiction or the alcutta Bench or this 

Hon'ble Tribunal filed an application being O.A. 

No. 439/96 (Sunileridu Choudhury and other - Vs - Union 

of India and others). By Judgment and order dated 21-

11-92, the Hon'ble Calcutta Bench allowed the 

application and directed the respondents therein to 

fix pay of the applicants in the post of LSGTMs by 

applying the principle of F.R. 23-C and to pay all 

arrears of consequential benefits and increments 

within a period of 120 days. 

A photocopy of the aforesaid 

Judgment and order dated 21-04-

1992 is annexed here to and 

marked as Annexure - 3' - 

(Page- O ) 

4.11 	That, 	after the aforesaid Judgment, 	the 

Department issued a Circular dated 28-09-92 where by 

in pursuance of the Judgment the Hon'ble Calcutta 

Bench, it has been decided to fix pay of A.T.Ms. on 

their promotion to LGTMs by applying privciple of 

I 

4 

t 
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F.R.22-C (NOW F.R.22(i) (a) (1)) and to pay all arrears 

of consequential benefits and increments. However, the 

aforesaid Circular made it clear that this benefit 

will be given in respect of the applicants in the 

above rioted Oriciral Application 439 of 1990 filed 

before the Central Administrative Tribunal, Calcutta 

Bench. 

A photo copy of the aforesaid 

Circular dated 28-09-92 is 

annexed here to and marIed as 

Annexure - 4' . (Paqe- 3/ 

4.12 	That, after the aforesaid order the officials 

submitted several representatives individually 

claiming the same benefit. However the respondents did 

not pay any heed to such representations. 

4. 13 	That, the raf ter a number of Judgments have 

been delivered on the same line by different Benches 

of this Honble Tribunal, some of these are as 

follows: 

Name of the Bench Application No. 	Judgment dated. 

Patna Bench 	 39/90 	27-08-91 

Ernakulam Bench 	O.A. 2334/92 	02-06-92 

- do - 	O.A. 1297/91 	03-07-92 

- do - 	O.A. 64/93 	15-01-93 

- do - 	O.A. 43/93 	25-02-93 

Be it stated here that the Hon?ble Ernak'Iam Bench 

in O.A. No.66 1 93 Jm 11.wed the application on 05-01- 

97 at the Adraisaian staqe it5e2f 

The applicant r_, n&ve_s tht tee of the H - 'iL 

Tib u'-th1- tô pTO-U-Q Ulz CoQ- 	o 	- 	oJc\J 	1-eeL 

 a)- 	ftI &i Pt o-tIt1. 
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414 	That, pursuant to the above noted iudaments, 

the Department has issued orders making the pay 

fiation. as prayed for in this application and all 

arrear payments and consequential benefits only, to six 

persons who have approached the courts 

	

415 	That, the applicants respectftilly state that 

All India Telegraph Traffic Employees Union Class-Ill 

Assam Circle approach the Honble Tribunal by way of 

filing O.A. No.134/93 on behalf of 56 who had already 

been promtedto the post of Telegraph Master from the 

post of Assistant Telegraph Master. Those applicants 

were similarly situated with the present applicants. 

While disposing of the aforesaid O.A. No. 134/93 on 

23-09-93, the I-fon'blé Tribunal directed the respondent 

authority to fix the pay of the applicants in the post 

of LSGTMs by applying the principles of F.R.22( a) with 

all consequential benefits including arrear salary and 

increments from the dated of their, promotion of the 

post of LSGTMS within a period of 60 days from the 

dated of receipt of the copy of the order. 

A copy of the aforesaid order 

dated 23-09-93 is annexed here 

to and mark-ed as Annexure - 

(Page- 37_) 

	

16 	That, the applicants respectfully stat.es that 

he Department of Telecommunication, New Delhi, 

omplied with the directions the Hcn'le Tribunal 

assed in different benches and the applicants of all 

he O.As were given the benefits as directed by the 

onble Tribunals. However, the benefits were not 

mmediately given to the similarly situated employees. 

owever, Telecom CommissIon was pleased, to grant the 

enefit of Fixation of pay under F.R.22ej NOW F.R. - 

Contd - 
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22.1(a) (1) on the promotion from A.T.M to T.M along 

with consequential benefits by order No.57-32/94/T.2 

dat-ed 5th  December, 1994. 

A copy of the aforesaid order 

dated 05-12-94 is annexed here 

to and marked as Arinexure 

(Page- 	). 

4 17 	That, the applicant respectfully state that 

despite the order dated 05-12-94 (vide annexure - 5) 

some similarly situated Telegraph Masters were not 

given the benefits of fixation of pay under F.R.22(e) 

NOW F.R.22.1(a) (i) on the promotion from ATM to TM 

along with consequential benefits for reasons not 

known to the applicant-s. 

4.18 	That, four applicants under All India Traffic 

Employees Union Class-Ill., A.ssam Circle approach this 

Hon'ble Tribunal by way of riling O.A. No.225/94 

praying for the benefit of Fixation of pay under 

F,R.32(c) NOW F.R 22.1(a) (i) on the promotion from ATM 

to TM along with consequential benefit. The Honble 

Tribunal by its order dated 19-12-94 passed in. 

O.A. 225/94 directed the respondents to fix the pay of 

the four applicants in the post of Lower Selection 

Grade Telegraph Master . by applying the principles of 

FP.22(c) with all consequential benefits including 

areas of salaries and increments from the dated of 

their promotion to the post of Lower .  Selection Grade 

Telegraph Master. 

A copy of the aforesaid order 

dated 19-12-94 JL5 annexed here 

to and marked as Annexure - 

(Page- 5 ) 
Contd.. 
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4 . .19 	That, the applicants respectfully state that 

they approach the respondent authority on several 

occasions f o r fixation of pay in the light of the 

several decisions of the HoiYble Tribunal in as Much 

as they are similarly situated employees. 

4.20 	That, the applicants rsectfully state that- 

much to their chagrin they received an order No E-

3/Fixatiofl/CKDAP1200001 dated 29-07-2000 from the 

office of the Depart-merit of Te1commflflic8tiOn Silchar 

and with an extract of the letter No.E28/5TT/Genl/108 

dated 25-07-2000 from the General Manager Telecom, 

Silchar which stated as under - 

'With reference to - the above, th cases 1ave 

been examined in 'the light of DOT/ND letté 

No.57-32/94/T2 dated 5th December 1994 and 

CAT/GH Bench order No.MP 91'940)A 134/93 dated 

27-01-94 and 441 dated 03-01-94; 

The order is very ciea. The officials 

promoted from ATM to TM are entitled to such 

beiefits. 
The applicants inyour etabliShfllnt, as 

referred above were not ATM on regular basis 

who were promoted to TM under OTBPP scheme. 

They where officiating in different spells on 

purely local arrangement, adhoc basis and wee 

not approved by DPC for the Cadre of ATM. 

Their substantive Cadre, prior promotion 

as TM, were TL only and conditions of adhoc 

promotions have been clearly specified in 

different orders issued b STT/SC. ATT (I/C) 

DTO/SC etc. 
As such, they are not eligible tO get the 

pay fixation benefit, as claimed for. 

The 	officials 	thay 	be 	i'ritimated 

accordingly". 
I 	

. 	 I 	 ; 	 1. 1. 	
1 	 1 	

Cônitd.. 

1'I 
-i 



A copy of the aforesaid order 

dated 29-07-2000 is annexed here 

to and marked as Arrexure - 

(Page- 2) 

4.21 	That, the applicant respectfully states that on 

receipt of the aforesaid order dated 29-07-2000 (vide 

Annexure - 8) they submitted representation before the 

General Manager B. S. N. L. Silchar SSA, Silchar 

justifying their eligibility and requesting to re-

consider the matter in the light of direct-ions of the 

Honble Tribunal in as much as they are similarly 

situated with most of the applicants in various 

Original Applications. 

Copies of the representation 

submitted by the applicants to 

the General Manager are annexed 

here to and marked as Annexure - 

'9' series. 

4.21.i) That the applicants respectfully state that 

the authc:rity wanted to reject their claim on plea 

that they were ATM on adhoc ba3is and were not 

approvea ry L).-u tor tne Lactre ot ATM. But the fact 

stands t h a t all the officials covered by t h e 

OJ-. 134/93 in CAST, Guwahati. namely S h r i A. K. Misra, 

PC. Paul, etc (total 56 officials) all were 

designated as Adhoc ATM, and the Officials involved in 

OA225/94 namely 

were also termed as Adhoc ATMs The fact stands that 

owing to the court cases at various C.A.T. levels on 

this matter and due to c:ontinuous representations from 

uiuon side for proper placements of status of TMs 

promoted from ATM cadre, the then all ATMs were being 

Contd 
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termed as Idhoc. Hence to deprive of the officials 

from the pay fixation benefit.s of F.R.22 (a) (i (erat-

while F.R.22(C)) on the plea that the officials were 

officiating in ATM Cadre on Adhoc basis, does not hold 

good here. Non-holding cf DPO, 1. e ., Depertnierital 

Promotional Committees sitting in time was entirely 

administrative mnar-ters, and the applicants cannot be 

held responsible or put to loss for that. Apart form 

that there is also nc decision of the Department or of 

the court stands that if ATMs (of Rs. 3e0-560) are 

promoted to Ra.. 425-640 scales of TNs which is also 

the scale of Telegraphist promoted to TM under OTBP 

scheme are not - to be given the fixation benefit under 

F.P.22(a)(i) erst-wii1e F,p.2.2(C)). 

4 . 22 	That; the applicants respectfully,  submits that 

the respondent authority have already extended the 

benefit of the Fixation of pay and other consequential 

benefit-s to similarly situated employees and as such 

the applicants are also entitled to those benefits in 

the light of the directions of the M on rble Tribunal in 

the series of cases. 

---- 	/ o 
That, the instant application has been filed 

under compelling circumstances praying for extending 

the benefits of the order dated 23-09-93 pasd by 

this Hon'ble TriburLal in OJ. No. 1:34/93 in respect of 

these four employees referred to above whose names 

were not included inadvertently in the O.I. 134/93. 

C:ontd.. 
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4.2 	That, further this application has been filed 

for the ends of justice and to prevent abuse of 

process of law. Law is well settled that when some 

principles have been laid down in a case, same should 

be made applicable to all the employees similarly 

circumstances without requiring them to approach the 

court again. In the instant case the respondents are 

actirc contrary to such a settled law. 

5 GROUNDS FOR RELIEF: 

5.1. For that, the action of the respondents in not 

giving the same benefit to all the employees who are 

similarly situated is viola Live of the principles laid 

down under Article 14 and 16 of the Constitution of 

India. 

'52. For that, the employees representing whose interest 
it 

1this application has been filed are similarly situated 

frnth the applicants in the Judgment referred to above and 

.s such, they are entitled to same benefits, as granted 

lro the employees who have approached the Court and not 

dcing so would amount to discrimination. 

5. 3. For that, those who could not come to the court need 

not be at a comparative disadvantage to those who rushed 

io the Court. If they are' otherwise similarly situated 

1 
 

they are entitled to similar treatment even if they do 

riot approach the Honble Tribunal. 

14 DETAILS OF REMEDIES EXHAUSTED: 
The applicant declares that the applicant has 

ekhausted the departmental remedy available to it under 

the relevant rules by filing a representation which are 

pcnding disposal. Furthermore, as the matter is very 

Contth. 
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urgent in nature, the applicant has got no other 

alternative and efficacious remedy except approaching 

this Hon'ble Tribunal. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN OTHER 

COURT: 

The applicant further declares it has not was filed 

previously any 	application, 	Writ 	petition or 	suit 

regarding the 	subject matter 	in 	respect 	of which 	this 

application is 	made before 	any 	Court 	or any 	other 

authority or any other Bench of this Honble Tribunal nor 

any 'such application, Writ petition 	or suit is pending 

before any of them. 

B. RELIEF SOUGHT FOR: 

Under the facts and circumstances, the applicant 

prays for the following relieves: 

To fix their pay in the post of Lower Selection 

Grade Telegraph Master according to F. R. 22C 

NOW F.R.22. a) (i) 
-- 

To treat the post of Teleqraph Masters as 

having higher duties and responsibilities. 

(iii-) To fix the pay of the persons named in Anriexure 

- 1 in the post of Lower Selection Grade 

Telegraph Master by treating the revised pay 

scale of Telegraph Masters Rs.425 - 640/- and 

by applying the principles of F. R. 22-C MOW 

To extend all consequential benefits and to pay 

all arrears to them as Lower Selection Grade 

Telegraph Master. 

That, the Hon'ble Tribunal may be pleased to 

- 	quash 	and 	set 	aside 	the 	order 	NoSE- 

3/Fixation/CKD-AP/2000-01 dated the 29-07-2000 

- 	 Contd.. 



(vide Annexure - 8) and direct the respondent 

authorities to extend all conseqUential 

benefits and to pat all arrears to them as 

Telecraph Master. 

Any other relief or relieves to which the above 

noted employees are entitled under law and 

equity.  

Cost of the applications 

INTERIM ORDER PRAYED FOR: 

The applicar. does not pay for any interin order but 

rays that the instant application be disposed of as 

xpeditiously as poible 

0. 

11. PARTICULAP..3 OF IPO: 

	

L 	I.P.O. No: - 

	

2. 	DATE 	: 

	

3 	PAYABLE AT: - GUWAHAT I, 

Contd. VERIFICATION. 

I' 
- 	
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\TE RI F-I CAT I ON: 

I, Sri Chinmcy Kumar Deb, Son of Late Upendra Kr. 

Deb, aged about 59 years, resident of Shaileasree Lane, 

Tarapur-7, Silchar-788008, Asarii, do hereby solemn 

verify that the statements made in 

are true to my 

knowledge, 	 in 	paragraphs 

being matters of records are 

true to my nformation denied thereof. 

And I set my hand on this verification, to-day the 

April 2002, at Guwahati. 

Deponent. 

H 	 I 



-,:- /- 	 Cv 
ANN EXU RE: 

SLNo. 	Name of the 	Date of effect Office 	RemarIcs  

officials/appi- of Promotion 	of which 

icants 	 as TM from A 	working 

TM 

1. 

 

K. Dab 	30-11-1983 	D.T.O. 

.4. 

J. C. Das 
	

30-11-1983 

A. Purkayastha. 30-11-1983 

M.C. Paul 	30-11-1983 

Silchar. 

D.TO. 

Silchar. 

D.T.O. 

Silchar. 

D.TO. 	R e t i r e d 

Si1char on 30- 

06-2001 

t_ c1)t 
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f! ILt)IAN POSTS A ID TEQRAHS DAR111EN 
it QffI1 OF TH9 DXSCOR GENERALS P 	NEW izLHi 	110001 

V  wo,213/47p6..s/PAx: 	 Dt. 

	

Nov. 	.978 
I 

' 	Mi3i ;$ecl8 of 	.rc.lVT.I13n5 1$ it*. 

• 3*b i I$1 xatLOn of paj of Asijetait Teph Heaters on ; 
theirappointment as LS 	1$9Z 	astSZ$. 

4 Ten directed to refer to this office letters No.48/ • 
: 74/TI 	and 213.4/74.sS'&.1.dt.9.8.746 and 7/9..1u.74 reecb. 

The -fo11ow • ivaly rgarding fonetion of the cadr. of Alile, 
t 	Selection of. A4s, pay reildeatiOfl in 	ises 	elating 

• on .sppOifltflent of As as  LSG TMs etc, have. beW under exa 

• 	:• . 	4at1oe for 	OZ! 	tiztts pa3t 1' 	 • 	V  

U) 	Conserunt on fovnation of a eaZate cadre of AVIs 
by the with the pay scale of Is. 38O560 as reznended 

3xdPay 	omiesiOfl vide this office letter No.418/ 
V 74/TE. dt. 9.8.74 whether the AIs SIX)Uld he cnsideZ.. 

ed for epothtinent to IaSG Mae 

(U) Reçilatict1 of pay of A4s on appoifltU'ant aa LSG DIe. 

	

• 	
V V.I 	2, 	The following d ecisions have now been t&can in cci 

tation4th the )ttnistxy of Yinaice s 	 V 
(1) the cadre of A'flta created with effect floe 1.1.73 in 

	

• V 	 the scaleof Rg, 3.56O under this office letter Mo. ., 	uu 
4..8/74/TIIi** dated 9.6.74 viii c=tinuo as at prese 
nt. Ta!egrhiStS 41l be proiuoted asAThs front wg V 
the volunteering Telegzabists as per the e4sting 

	

'I 	 ifløtZCtiOfliS91 d from time to tints. The pay of 
V 	TelegZhi3te on their profltiOfl to AThs cadre 11 be 

4 	 fIxed uLder the pzovitiofls of P2.23-C, treating th. 

V  A
ppoineflt á involving higher itiea *nd, rerponsi-

• 	
: 	

bilitiss. 	V 	 • 	V 

20 () '% LSG The poets in the pa) SCX* of b.425.440/. vill 
• 	:4 	• 	be 4etermifled on the basia of the combined etrangth 

	

V 	 of AThs and Telegrhiets. 

(iii) (a) ASO1StEflt Tellegrah mastçrs would be ooneidezed 
V 

	

	for appointment to the grade of LSO Me based on thd r 
n.niority in the gradation List of T4.graniats. 

• 	(b) The appointment of M11a as LSG TKs will be ccn si.. 

I, 	
dered asnot involving higher &ties and relponsibi- 

V 	ljtic3. Their pay on apoointmet as LSG ¶4 shall be 
N 	fixed at the 3ame stage, at which their pay is dram 

..e 	in A'I)le cadre, if there i s such a stage ir the scale 
of pay of L3G TKs or at the next higher stage, if 
4here is no £zkae Btage. If th pay in the LSG t 

grade is fixed at the sine stage, the next increC&t 

Corttd...P/14. 

.4 	
-' 	:: 

r) 

I] 

VV•VV  4, 

3'  

9: 
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	 Annex. 2 COfltd. 

I uId be gEan ted from the eaue data o which it u1d 
hevq acctued in the AI)1e grade, If howover s  the pay 

Jfi 	 ta fixed at the aSkI net higher atae the newt 
incrx3t 	u1d b grited ateZ: cozIitiOfl of 
normal incr.n1tal period of 12 nnths in the grlo of 

1 

• ., 	In recct of ttCes 

1: • Lj' !ç4 	I3O Z4e frmmdatee 	.qut 	1/1/73 withOut 	.1 

.reveraion to t)*eT.1agrhi8t1.C4Ee asad hadthoi? ;•# 
• : • 	...pq fixed under M,22.,C itbi.teXV 	pydra 

pI ',jn theacal. of, a. 360.UQ th.'co2traVttCfl of 
: '• 	'the orders contained in.pax& 7,5 of this offios •1. 

I 	1ott.r No. 15.44/74/TL cit. '16,6.74 sad dtJi'1ttit • 
No, 213..4/74.$T9.I. dt, the 7th/9th Decber. 1974, 
ar.vie 	u1dbemad3dP7rCfi'Lfl the 

, light of thorere indicated in b.para.(iiL)(bt 

• 	

• I 

• ', 	

• above, with effect froct the date of isa.e of tlae. 
• 	orders. 	 • 	' 	• 

In 
• 	: 	

rct of the AZ4s who had bean reverted 
aa'Te1agrpiStS in terms of the aforesaid orders 

• • 	• 	end eirnult'eously pronted to L3G 14. pa bold 	.. 
be regulated as laid 	in .ib-.paxa (iii) (b) above, 

• ' 	• 	(o) Over,ayrnents consequent on revisiQfl of pay 
as indicated in ab..puxau(iv) (a). and (iv)(b) above 

'T •; 	411 first be set off against the arrears of pay o 	 d allowances if any, that might beccms payable 
to the Govt servant as a E6LI 1t of these orders. The 

h' 	

balance of the operpaymelltS upto the date of issue 
of these Orders, shall. be  .tcatsc1 as tbSvad. • 	 I 

•.;.' 	 •' j; 	

.rj .. 	 I 

• (y) :it in posible that some 9 f the 48siatant Te1sgr1?h 

• ' 	' 1i : I 	• Plasters who had opted, for the General line of 
pnotion in terms of this office letter ho, 22.34/ 

• 	': .1 •• 78TB.I,dt. 7/9 Pecether 1974 might have bsi 
• •,• 	'actually reverted to Tel.groprists grade based on 

• 	'.' 	the option exercised in the light of the aforesaid 
• 	orders and are  rking at present as .a. In such 

• 	• 	 C*SISB thO officials ay be considered for ZpZOmo- 

'. 	. 	tion to APls grade by reverting the juniormoit 
I 	 LinCØd be, end pay fixed wAder V'.22.C. r.ed 

• 	 4th prmVt th.r..mder. Tha intexve4ng period 
• .. 	' 

 
from the datøf reVeL'siOt to TL. creie till ra 

•A 	I.:il! .1 promotLon'to t he ADle grade4114 twsvsrs be not 
. ; 	r. ellowd to onunt for tha puOse

• 

 ,Of incxnant.in 
,AIe gradi. .' 	• 	••• • 

	
I 

It 
• 	 - • 

11r 	3, 	e orders shall have sfect frcC the datc of ie3a. 

I 	4, 	This issues 4th the zrncur1ence of PIT Vince vids 
.j4thoir V.0. No. '7155WYA... 1/78  'dt, the 22 11,78, 

'h.' ? • 	• 	 • 
Youis faithfully, 

I 	 ;I 	 • 	• 	• Cd/... ( E.'QPALJ1 StlAbO 
• 	 ASSTTM RECT0 R GEWERA. (Ti) 

I...•. 

• 	' l ;•i 	 • 	• 	•Z \ 	 • 

• 	} 	 - 	, 	 • 	'ASSTT. DZUECIOU Ok5kAL (T 

• 	:, 	: 	, 	 • 	 ••, 
• 	' 	•: 	• 	 • 	i 	• 

• 	.iI' 	• ' 	'I 	 •: 	•, 	yç.4J. 	• • 	 , 
• 	• 	• 	••- 	.• 	• 	' 	• 	 • •:L_ 	 .•*p••••_••. 	• - 	 - - ---J'- 	' 	-- 
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'j , 	 . 	 ... 

..AI439 of 1990 
 V 

$ lbn'ble ME. p1K. 
Mallick, IiflietEatl 

b'b3 ME. MahaEi £dn. 
JCial Pea". 

a. CIVU -.  I 
WNI1iV2I 

Vs 

UN1O 

 

. 02.1I E 

Yo: 	ii c t t ME. Mi) 	
&UO ty• COUn 

Ms. )I. i*isxjes. 	U5O 

	

1• 	 !O th'v Eeot 	D.N. Das. 
 

counnó3. 

	

3 	
£4.Uma Bhsttahaii. Ma1..c 

3udc 	 19 fleflt oft 21.4. 92  
HEd e5, 3q 92  

4

L14 

;. 
p 1 X. MaTcks 	, (A) 	

f 
Mei  

çpUCat 
ha 

pEftyed for a di recti or the 
rO 	t. fo the LO3.1O4 

.1iefaI 	 - 

(a) ¶L) iX theiE pa in t pO:StB Of the kwi.E

• 	 tifl GEaa1J1 	
asteE5 acCOEdg 	

F. P.. 22(C) 

(b) ' tet the pO3t of Asli$tent 
Z'

and 
ag having hiheE ities and *.cponetbilit 	

I  

( 	the pay of the app3iC)t1 in the 

c) 	
pOt$ Of 

1t fix  

LaS. 00  Te1egEPh Mi8t!) by ti.att the EIViSS psi Dcale  

Of 	 jat3I)t 
T].gE>h MaateE$ 1s. 38..6Q/ r4 by.'PlY 

• 	
ic the p0m ciploes of ?..R. 22() and t paY all trrftaZ8 

td 	ittal bcUt& 	
t)ei se . s.G. e13gE' 

Ka5t 	 . 

2. 	
The ctsof.ti case y br brtef1y 

	The 

•p1i 	tee pOLfl 	as Te1egEaPt5 in the 

Cofltd..P/ 16' 

\ 

•• 	;., 	 • 	, 	'S  
- - 	'---. 	.-- ........... 

k Ii  

1. 	•. 

I. 
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T3.Øgrh Office, talcutta on various dates and wea p0XflO.u. 

te&tX) the posts of AssistAnt Teleçrh X4ster8 gubsequently 

30 	O the ba&.e of the ZOO 	COI38 of the 3rdPq 

u!niIofl the pay .scale of telegraphists wce xevieed to 

atid that of AsSiat*flt TqjjgTaph 

,560/us.. 	 t 
1. 
i 	 . 	

•1 

4' 	It is the contention of tha applicta that i5 a 	b 

j. 4 

eilt of their prCmotion f row the post of Te].egr40p14nta :  W '  
I .  

that of .Aoeistant Talegrh Hastefl, they had oasiIO 
- I 

hghar reonsibt1itie3 as per theirj prosotion as befqre 
1 

eir promotion they had to operate the telegzh nachinea.• 

but àfteg their 2romotion as M$ztantTè1ecZb Eactera 
I' 	 1 

the bad to supervise the machines but no øpEatc them. 
• 	• 

IJI 	 Ill 	I 
th.itiozj:thPoa. . 

tr 	fAasrnt 'ele9rh Ieater tkfr 	waftze&b( 

P.R. 2Cii the sceAeo 	 by'  

a E609  PET's letteE dated 2).11.78(Anjaxnrl l ø. They havo, 
- 	 4, - 	•7t 	 , 

characteri end ich.ftxatin of pey On the be4.e Of the - 

letter 4atd 29. IU76 an wholy L1leal rbitary md mala. 

'id.. 

r 	C 8' 	• 	• - •• 
t v.,dluld be useful to ZIZCCS PeU foUo,d.nQ extraot 

from 
ill I 	 14.44 

D'TS letter dated 29.11.781 	; 	 • 

- 	•1 I 	; 
• 

'i 	- I  1 	 • 	• 
:* b08t8 wiI1l be 	tSd *3 Assistxt 

• I  Telec,,h Masters from wongth. valuateer.I.Lig Tole= 

1 i1 grbiste as per eistiug.i lstrIcti.On 	frouitime 1i3eued 
to tim*. The pay of the Telez'ieta ,on thiiZ- 

}• zomotion to'AtS cadre 	llrbefLz.dunder the 
I  p3P'ViSiOfl5 of fl.2.0 txeath9 tha 4p0infleflt as 	1 

involvinq higher ±1ties and reona.U41ities  ...... 

• .J.........mo eppoinent Of k124s asLiiG IWs 4U 	' 

III - 	 i 	
td,Jfl7 

I 

_i W 'Tr r1i: 	 I) 

-- I 
,1 

•i r 
t4 •1 

: 	. 
II 
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1!:  
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be. xnsideZed as not jnvo.ving higher chIties znd 

oon sibilitios. Their pay On vppointmcnt as L'8G 

a shall be fixed at the sanstaça. at hich thai r 

pey is dram in 1ie cadre if there is rach 

tag9 
in the scale of pay of5G 49 or at tho ozt H 

Bt 	if thate is AOCh  

7, applicant8 have further stated that'.the lcs1y 

y8jjdjar16/ox p tOp ZLet'? of the D.43.P4'' a letter dztod • 

WaS nsidted by the Pxinpal &1c1% of this 

Tribunal i n 3r±  Tilak Ra,j Khanna Ve Unix f In 	(neate 

D), which the  Principal Banc. by it s  judgment ad otdeX, 

dat.d 65.87 a1loCd the çplicatiC b eje<tiflg the 

prOpOS.ttiCt that the aPPOintmeTit of Assistant 
elegZC 

!1aster8 as L.S.G. Te1egrh masters . ad not ivolv higher 

on3iblite8 when the paJ scales of the to 

,
posts were Rs. 380.560/..' and Rs. 425. ,6 40/c. reectiVely,_ 

they have also relied on tOthor judente of this 

TribU2Za3. vii. N. Chandza Sek!tiar 4 Os, V. Union cf 1.ndta 

of the kydexabad Bench (ZnX3exre-U) d Nim* 	GhOaal 

V. tMiofl of India (uxttre.4/1) to the 	p1*3tatY 

App ii cation. 

9. 	
±.s the conefltiOfl of the plicante that nincei they 

•I. 

are sLinilarly c$.rcurnt3tanCes with the applicants of the 

threl afo,esaid caEea, they ax antitied to be beflofita of 

T 	• 	 the principles laid dDixi in these jndç'ents that.tM 

•, . 	 I 

• 	 aut xi t4,  a heU.ld have 5xtended uuch bi*fi te to theI alto 

jend that for oblique reana aioo xtrus nstZat.toJ 

thq have zefuse to 	so. They hav nrgd that dcniQi. 

• 	•f the  bisfit of these judc,iUeflta to th.m iould be a zoaa 

I 	 dJal of squtal oppottoflitY a vio3iti',.0f 

• 	of equielity sounciated under Axtidas 14 and 16 of tha 

constitution. ' 	Con td. lip, 18 

11 



- V.  

L 
I 	

10, 

V 

18.. 	 AM ex,acitd. 

Neaxd Mr. Mihir Cha]cxaborty, cxunsel leading la. 

, 4. 	 •. 	
•r 

$dtng Cou.n se). for the ze,ondte. 

.1. 	Paz, Chakzozty has sunsarisd the fat of the cane 

as stated above and his øthnitted that since the c6licants 
r4 . 

are &-iila1y ci 	stced p4th' the çplicts of the Free. 

jdnantv of the Pri:cipe.l Bmchg }d4rebad Samch and the 

Patha 8ch hich have been a'anexed as Ane,ires I V O , and. 'E' 

to the odgina.L appliciitior and nnecars.'Dl' to the 

• 	pinentary Application oectiirøly, same be2ita izist 

,:,, tAam. InShri TI 3.ak 0AJ Khanna V. UrijonOf 
I. 	 :4 

:tè rorted in LJ 1987(2 CA491 ithe plicmt had 

'ba11sged two orders dated 16.8.77,and 12.9,77 rqgarding 
-  

• 
fixationh of pay

. 
 of As on pmo.Qn as LBG t'alegrbi 

Nastera(LSGJ2&). The a,pUtent wupointSd ace T&.egra... 
hi&t* cp 27,4,54 'and theroeftir ;e.T&.qrter SupoEvicr 

(later on redesiated as A), on , 11.66 with sine 

allovi ce as 10 u e on the cadre of Telegrap bi its, bIt in 

3 zptal pay.  Of Rs,3OJ'. was given to him. Pxon 

, 41.73. the s"-Lle  of T0 p rivisad 

tiat of A1 to b.38c.56o/.. Prior to 1.1.73, the 

plica t was getting the basic pay of b. 24Q/'. in the scale 

of Telegriets.vis. Rs. 100.240,' along with the special 

ay of L.X/.i. 

' 	12. 	The aplLnt -was prontéd am Lb3 	we.. 1,6,75,t 

that 'the his pay es A4 in the 	 .i.56o/a. vae 
j. 	• 	•V 	- 	I 	 • 	- 	1 

b.S4O/. d1acxdtng3.y, A# peyJ.51 wia f.xe4.a 

i 	Se.in the scale of 	 tncxit 

of h. 2D each raising his pay: to b,620/ w.e.u1.o,77.. 

V • 	 . 	nt&..P/19i4 

• 	4 	. 	 4 

• 	. 	. 
•• 	.. 	 V  • 	• 	. - VVVV:=_ 	- 	• 	• 	' 	4 ••;?.-:--: 

4, 

He Banerjee, counsel for the qplicts and t'r, D.N. Des, 

• . 	Sr. Standjnq Cons.1 leading Me.., uaa ahattacharvva,. Addi. 

.4 

.4.  

I I  
llV U 

.4. 

: 

-, 	I- 	.4 . - __i•___.•_•____j4. V_  - 	 ..---. - .- - 

'V . 

4 
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330 	ec,ut1y in purauanca of D(&?'s letterç dLttod 

16,6.74 and 7 • 1Q,74 the pay of the Wplicant On pOmtiOfl 

as L8G1I on 1.6,7 5 was refixod with refeIiCG to his pa 

h' 	Ta1eaphi$t8 whiCh WaS L.420/c in the scale of p3.260. 

'.eoi... 	teE 	.v rig bii cne notiona 	incr.it in tis 	
L 

gzade O 	e1egZaptL3t. his paj a 	Z43O'D 	 at 

• 	' pj,530/.'v.e.f. 1.6.75, at ts.515 w.e. 	fz 	1.6,16 and at 
I, 

.S3O v,e,f. from 36.77. aichpav:iXatt0 	ws cha1l9Cd 

by..  

• 14a, 	The Principal. 	nch Of this Ttibuii1 tok itO 

sidareUcfl the facts of the case and DC&T' s lcttaz 	is  

dated 29,11.78 ((f.pata 6 of this judc7belit) 	4 h1d as 

5. 	We are unaole to &grae with the propositicri 

• that the appon tent of Astst$flt To1egeph Mast*Z: 
*5 Zs(1 Te1grh Master did nOt involve higher 

irties and reqponsibilities14 	.th pay sales of th 

tw posts were t,, 30/_(I.425m.640 ra)octjvo'P 

( C\ 

It aLlowed the applicaticn with the direcUon that the 

pay fixati= as alzeady d=e in' the case of the applicant 

vis, aa, $30/- w.e.f. 1,6.750  &s.600 ...f.3..6.76 ad 
• 	..• 

e.f. 1.6.77 411 stand and he will be entited 

Subsequen t incrents on that ba 	There w a further 

directtC1i that he shall be paid pay end shall al*) be 

said 
• 	bei Q Q 

I 	 •t 	 .• 	. 

In t. Chendxa.1bax and otheZa Ve Union of Ixzciia end 

othera(kflexUXe 'E'), the )p1icanta •  waw appointed as 

aè(epJi ste in the pay scala eQ , 260d0/c. 'Lnereate, 

/ 	I 

),-.•. ih.n 	• - 	I. • 	•I 
' 	' 	,; •. -. 	 - 	..• 	•--=•-- ==• --.• - 

- 
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th.y WeX0 seLctêd  end €pothtee as A15 in the pay iica1 
of 2s.3..56o/.. after51 1cce3fuj cO1.tio of *e pres 

.'' bets period Of training. Sibseq*t1y, they were prO: 
to the posta of LScV1 in the pay aczge 

of 23.425640, and I 
it was stated in the said promotion grder tha iA invoj 
higher zo lVonsibi.1jt4, 	Thejx

:

lgnivanc 
that do&$te kig this tpu1j 

tbøir pay in the 3cale 
Of 	 aa :Ei.xd aL tha 	n' stsg on ich it *s dram as L)ls In the py  sca1 of Ri38/.5,&/ witIot 
OQS1ying with P zDvi s'Lan3 of pit 	 , 

16,. They,  secifica11y Pleaded that the factg of thQj r 
case was simj1ar to that of Tilak Raj khana1e case and that they t1er) entitled to  

t"t sznbbflfjt3 an d rliets as 
grte4 in that jUdnent. 

7 	OflC3jdration 
of the fct3'4 cLrmntc of 

q4e.4  the H/dOraJ)4d Eih 3f this t.tbinii 
*114 that the 

judcit .trr ?ila}c Rj 
Khama Cage Was p1ic10 to the 

instantan= applictj 	d 10 	it The impu ncd Oxdar dated 10_iic 	- 	 - 

to 	
quesne and the reaoadt8 wereft zect xte2d the biefjt of fatj. Of pr of ti1 a:p1jcant ucier tR.22() on thd r p  vornotion to the cadro of LSGMD  

	

•' , , the.p 	3ca1e'f 	 thp pOtg Of A, ' 

Zn tg c8 the ret3 did riot Ulu any x1y. 
~ 	 19. 	Nimazi Gopal GboaajV. 

Union of 1fldia (j4 390/90 
29,7.91 and 	

the Judlnent being awaxod  
aa ftne= rG o bleto tic 	p mt y 4PPI ca.on both the 

•epplin3 had mtejced the 
Telec 	tatjc  DVartment ac 

'2.a9Eh.tstg. They were oily  promoted to  the gxad of A11c 

flt,.p/2 

• 	 -, 	 •• 

I 
- - 	 - - 

	 - 	

- 
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t'.• 
.5'  

.;; 

CA 	 ' nd 	abeequen tlY as LS(7D(s. Whi3e fixing theit pay O 

V 
pXOmOti)n as LSG(e, the benefit of FR 22(0 vcisnot givcn 

• 
to  then, On coming to knOW of the dwAsion of the 

xincipal Bench'mentiofled above. they Ltl.ad the epp1iatiOU 

• jjth a prayer that the respondents be directed to fix 	• 

• theiS pay in 	cadre of LSG4 giving benefit of PR 22(C) 

iith all other coneçcfltial benefits. 

', 	'A rly was filed by the respondents urging that 	- 
20 

beach benefit canrO t be given to them be ca so the pa ot of 

•ATM and LSGTh carries similar and 	responsibilities 

• • ad that the promOtiOn fron ATM to Z.8QI does not £nlVO 

.duties of higher zepoaibilitie9. 

5 

'5. 

219 After hearing both the partiss, the Paths Bench of 

• 

	

	 . this Tribunal )1d that the i ssue rd sed in the spplic ation 

was ac lorigei ree..integra. It refrze4 to the twojudnonts 

• 	 • 

	

!i 	of the Principal Bench and Hyde zabad 	Cht mentioned above 

.;._ 	• 	1'' 	:( •;.. 
and.bad no heiitation in boltingthat 1  the poet of ISG1 

	

• 	involved itie1 of higher repondbi34 ties than those of 

A1I 4pd bat accordinglY, onptonx)tiOr from A4a to L8G45 

• 	 the $pplicatwere entitled to hays their pay fized,ifl 

the pro!X)tod gade under PR 22(C)., - 

A. 	22. 	The  app licakt=ax was  allowed and the respondents 
' 'S 	 S 

	

- 	
were directed to fix the pay of theAPP11CMts on theLX 

A . 
pxOitiOfl to the grade of LSG1s under FR 22(C) along 

1• 	 - 
j with coi seq.aential benefits and increnents,, 	I  

S 	S 

23. The application has been oppOsd by 14r. Das, Who 
' 5 

has
-  

ibittedthat the  case in k*plesly, barred by 

1imitaton aswhi1e the  pzomotiona'took place in 198183, 

	

: 	4..P/22. 

	

•l. 	- 	 S 	 , 	-• • 	S  

1. 
-, 	 5 	•• 	.5 "I- 	.' - 	• 	- 	,! 

7=1 .  
iL. 

.5 
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72 - 	 nex. 3 con tdo  

the prsent application was filed aftsr condatab1e d3lay 

on,13.4.90 as the applicants wors awaiting the zw.ilt 'of. 

ejst1aX cases filed in oth Benches of this Tribunal, 

246. His scod point is that in the prOX)ti9n oXdeZS 
I 	•. 	 .. 	... 	.. 	"I 

the  app1icait at pages 42 to 55 of the appUc. Mue"d by

'tion. there is a clear stipnlatior. that the payt)f AI 
• 	.1 	•. 	• 	• ,•• 	 - 	 •,.. 	 - 

appoinbneflt of the higher grade of eta 411 bo fixed 

in' the a&neE as in.cated in DCP&'J letter datd 

11.78 (their appointiante being treated as not inlving 

• 

	

	higher reonsibilitie3). He has aasetd that having 

accepted this condition as far back in 1981..93. they 

cannot chaulge the se in 1990. 

25: His third point 1 3  that D(P&T 1 5 1•ttoz dated 29.11.78 

• (cf.pata 6 of this jidnent) rnakes:Lt Very C1OU that the 1 
epplictts got the promctiona'. voluata4lY after accepting 

- 	tho citionalitiea 4th thaiz: eyes CPO  amd that they 
• 	 .• 	 t 

cannotxeagitate the matter . bel4tsdly. [: •. 

I 	r6•  •A, zegard3 the Ju4ent of the Princia1 Bench, 

bas stated that it would WpOat fVOWthe sajdjudueflt 

on- •that the applicant in thai case was, prote4 an L8Q4 

16075, when D(Z)s latter dated 29,11.78 hd not yet 

neen light of the day, and that acrdinglY, that judgoent 

cannot help the case of the p resent applicants, uh.0 were 

-promoted in 198 2..83 and in whose case the aforosaM letter 

I 
• 	- 	dated 29,11.8 isapplicaile. 

it 

27.- ie 'his, therefore, urged that the Hydorabad Bcch 

judt. was delivered earte md that th* entire facti 

e1eot placed before the Tribfla1. 

contd. ..P/23. 

- 	
. -- 	—r---- 	,_T 	 •" 	 Il 
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	 AnneX. 3 c-onCAI. 

	 U 

I' 

28. His final g.i1isaiOn is that the latest juducnt 

	

of the Pa'ia Bench did not o,fl sider D(&T 	
'a letter  dod 

(jnne,o.ireC'). 

• 	

5. 

' 

$,L In hi a rly. )IX. ChakrebO rty baa tatod that a 

peLU5a1, of the judt of th Princ*S, Bnch ,uld ,learl. 
-, 

, 

 

:1 incatethat Dcp&Tsa etterdatod29 i IWS waS&1Y O=' 

.5 	 '-• 	 • 	 . 	

. :• u. 	 . 

daXød towards the andof pars 4 of the ai judgxCt. b 

hs el gp submitted that the Ilyderabed  Ibuch judfleflt fol]ov. 

	

ed the jlldc!leflt of the Principal 	ch to Tilak Raj Khanna 

case. )s f r the Z ubui sioti is that the decisiOn 0 f the 

p*incipal Biich and the Hyda.abad 3gnChWee follOi'i.d by 

the patna Bench. "e has uzged that thie there is no Jbt 

that in all these three ju6gts a dl.tsctiOfl has be2 

	

.'. 	 •S 

giv2 to the Dq,artlfleflt to fix the pay of AIa on their 

pomOtt0fl5 
to the grad. of L8G4 =dot 7$ 22(C) with CODC" 

•1 '  

	

qumdal benefits. which is the 	y.rin the instant 

plicatiCn. He has concluded his zoply . 

'with the submi68ion 

that discrimination has been pleaded by the epplizant5 

at subwpata (z) of pare 4 of the application. 

After t)ciiigiXtO con4deratiOn the materialS on 

xexrd and tho VIbmitsion of the tv) a8Sl. wo axe of tho Jufl  

view that this epplication has to succeed. It is eitabl.ished 

.' c.  

VS.. 

xom the records that the present 
Spplicants  are oirmilarly 

cirUnstaflc$8 with the applicents in the three 
cases relied 

UpOn by the  applicants vizo  tiosa d.aipoaed of by the 

Principal Bench. lVdarabad Bench and Paa Bch. in all 

these cases, the Tribunal held that 0X3 ptt0 as  

	

fX: the post of AIe, pay hag 	be fixed by 'giving the 
S 	 •. 	 I 

* 	

' 	 ' 

is 

SI 	 •S.S 	
I 	

--*-- 	 -. 	 r • 	- - - ---'- -. Sq - 
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V benefits of FR 22(C) with other con pequcntial biefitn 

Hence, theo is no reason why the Cbvernrnent, being the 

ndel amplcyer, should not give the sane befit to sinii_ 

larly circumstanced elOyeos. 

319, It has been the conaistant view of thL, Tribunal 

that whan a decision has be.n given by a TrLbunal or is 

urt.ia faur of some of the 	 and has thoro.: 

•
after. been imp1enanted the same befit has . to  bocxtendad 

) 

	

	 tO similarly ciroimetanced enloyeee end that no doing, r 

•uLd mount to discrimination. Some of these c see are 
listed below 

i 

(i) Orthence Clothing Factory tkers' Union V. 

• 	.1 	Secretary, MOD..,. • ATR 199q(lb CAT 224: 
c• 	

-. i • 
}.' 

(i4)R. indra kaaan V. U1cn of Zndia ..ATR 1990(2) 

I ,  

;I  

R. SMbMdaU V. CG ,...491 0 (13) ATC660 
i 	 S 	 •• 	 t• 

(iv) Nripendra- Cb. Dey v. Unionóf 14d1a...,1990(j3) 

	

• 	 • 	

344. 

"Y (v) Mt. Urnj1. Yadav v, Union of India ATR 1988(2) 

CAT 519. 
'4 

32, We also feel that it would be appc ozd.at.  to 

the .1lowing f rom the judeut of the aiprena 

(burt in Xnderpal Yadav v Union of India, roted -  in 

1985 8CC (La) at page 526 $ 
/ 

	

0 	
.....Theiefore, those who could not come to tho 

(t1zt need not be at a coniparadve diaavantage to 
- those who xt rushed to in her,, If they are oth.r4cc 
• similarly situated they are entiO. od to similax 

treatment, if not by any Onc Glue at the hands of 
• 	• 1. • 	this (burt. 

• 	 .- 	 •5• 	 I • 	• 	 • 	

•' 	 contd...,'2s 
(4;' 	•'j: 	 • 

L I 

/ 	 • 

I 

5.-;,-- 	•.-",,..•••---,•- 	 • 	 -. 	

- 0•_ 	 - 	; 	-I-- 
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7 33, 	Sines the 	pUcants are seeking the bm.fits of 

• judwits in reect of similarly situated cloyoes, ttere 

cannot be any question of 1im4taticz as daLaa1 of such 

• 	.: 
benefit would be clearly diacxirniatory. It was haid by 

thia Tribunal iiVLD. Qipta V, Uaion of Zadia o  reported 

in 1990(1) AT3 	that when applicants are seeking the 

' baciefite of similar judnent in acother case, the beE of 

I  1injtation 	uld
• 
 zot apply. 

• j• 1 
'4 f 

'..• 	 . 	- 
3SS. In 	ew of what ha. bs 	stats 	ao 	. 	lw ts 

/ 
pl1cation and direct the reapcndits t 	Liz the pay Of 

tl* - applicants in the post - of LS QWs by applying the 

• principle of FR 22(C3 and to pay a11 .azears of 	flsequen.. 

tial beneits and iricracnanta. 	This exercise ik ebuuld 

b 	1etd and the arrears paid to the applicants within 

120 days from the date of isanunjcation of this order. 

Th.g0 411 be lio Order as to Citi. 
. •i. 	, 	. . 	, 	.J 	. 

. 	 1. 

1d/. (PJZ. Mallick) 
$EIlBR(A) 

p 	• . 

)W(8ER() 	i_•f 

	

1 	 S 

a 
A' 

p4 

p 	 •• 

) 

... ... .... ... 
- 	 '-S 

	

1 	.•.. 	 1.. 
I -  
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- 
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Mø. .22.1192TEII 
Government of India 

Ministry of conynunication, 
Departfleflt of Telecn. 

9 1 sanchar Bhavan, 
20, A3hokRiad. 
New D1hj 310 0010 

To. 
All Heada of Tel6COM Circl.a/ 
)Iotro 	 tan 	R•giQnf 
Project (rcles and other h0rdnistrative Units. 

$ib.R lixation of Pay undqr F.R. 22(C) on pro0tia1 from 
- A4 to T.M, InenuitatiQfl of CAT, Judgmant 

D.A. No. 439 Cd 1990, fild in CA CAT Bc1%. 

• In 3urance of the jwiginent of HDOble W#  CaL. 

cutta dated 21.4. 1992 regarding' fizationof pay of.  Asstt. 

Telegraph Masters on their p rotion to LSG 4s I am •.  

dir.cted to say that it has be' decided to fix the pay 
of Assistant ?elsgrh Msters on. their promotiont to 

L$GIs by applying the principle of P.R. 22( 	(old) 

now F.R.22(I)(a)(1) and to pay all arrears 

of consecential benefits &nd incz.ts in reect 
of çp1icants only. Necessary action may be taken accor-

dingly under intimation to this OfiC3s. •  
/ 	 . 	. 

2. •- This is.ies with the conagxcs of, linancs Advice - 

I vidi their U.0. No. •2645/92/P$ dated 16.9.92. 	
p 

	

• ... 	 W' (WDHPRAKASH) 
ASB1'?. £R$CITI GZ&L (U) 

No 2.11/9.1fl.II dated 28th 3€pt, *92. 

Chat vn, Telecom C 	isai.n, Now Delhi. 
. 

13. Gazd File. 	 - 

$d' (t4.. EZMRA) 

	

I 	 CQN OFJ'ICU (.uII), 

... 	/ 

	

. 	 •: 
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I. 

,NTRAL ACMINISTRA%%VE TIIUNAL 
(JWAHAI BENCH, (JWAW..5•  

O,A. 134/93. 

• 	All India T.l.gh Traffic 
loy.eg Union, Clace.,XIl 

Aps w Circle.  

UOion of India & 0t6 	 Reoàdents. 

The )bn'ble JUstice Shri S. Eaque, Vice Chairmen.. 
The tn 'ble 8hri G, L, S1NGLYIN$, K4BER (AEtV •). 

• For theepplicant 	Mr. S.K..$hama, 
Mr. J4.K, Cl11X 
Mr 	Satymn 5m., 

:. For the Respondents s Mr•  G. Larma, :Addl. C.G.5C. 

2..-993 

•: Learned counsel Mr, B.X, Sazna, . suk*.tta on bsh&Lf 

IL of 56 aMUcants 	who .Ee 	1ding.po9t of 'I.SGTh. They .ae 
1!epre31ted by the Vice President shri S.C. ChdaofAlj. : 
India Telegrh Traffja En,loyees Union, ;Clasa4II 	159fl 

Circle, Al so hearedlèarn.d Sr. Coall6q., Mr. .86 AlL, . 

The applicants have been prOtd to 368Q'1$ and 
claim anti ticent of the py fi3iund 	v92C• 	: 
M.Sai slubmLtsfoz dieoaal of this 	plicoizant$n ' 
relief inonforrnity witb the jud,jnit diive,$by the 
Principal Bench and oth.r Sench.s fOx, aloy.a..cimiluj . 
0ituat.4 on, p rornotin from A}1 tD 	We 	aye pexuac 
the fol]cwing previous iudmwts 	G..336/1k5 

.,' 70/77) 	Pricipel Bench j (2) 0 .A.439/9d ofC*lcitta 
f' Bench j . , (3) 0. A. 39/90 of Path a 3ench g 	(4) 0 • A. 1334/91, 

(1 1297/9I466/93wad0,A. 43/93o ;trna)mlam Bench. 
uniformly hold that the poet of IJSGTh lnv3lved duties of 

-. higI r revpon sibi ii ties than thc) se Of ATh and th at acco rdin . 
ly on ,Lomotion fran A'1)( to L6(111 the promotees are entitled 
to have their pay fixed in the promoted qtade.under FR 22( 
We fully 	agree with the said finding. The applicanta in the 
instant case ari similarly situated end entitled 	similar 
benefit.. 	 . 

£•T. 

G3fltd.,.P/28. 	. 
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28 	 kU*X. Scon td. 

?ccordifl9lY thiø 
appLication is aflOwed an d 

are ditected to fix the pey Of the p1icant1 
dents 

in thi post of LSGTh by applying the piflCP'S of PR 22(C) 

with al]. OflSeqUCti8l benufit$ * flCl6i' aU.aE salazy 

and CE' ts f oWi the dat of thet g ç omotiOfl to the 

ost of LSG1 4thifl a peziOdC 
60:daYsfEom th. date of 

receipt COPY Of this ordat. 

This app licatioTl is diO$8d of with the abOVe 

ozde 	6 direCtin. Infox alt COtC$U1. 
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P'otjo tQ 1CGJi, whi 	iPlflbpd  to 

¼Jll.urjtc only, Tho mittr 	8 n 	in 
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d 	 All Idle TolograPh 1rerrS.a 
t.p1eyeSi Ui.lPn, Clue-hi, 
Luau Circle. 	 ... 	Applicunts 

	

tiniso of INIII I Ore. 	... 	RsspsrvibOts 

PRCSCNT 

mOmISLE iETia SIfU t.G.CM.tiD4tRI, vICCCHAIRrtLpl. 	 .- 	

0 

for the AppiicIftts 	... 	r. S.K. SI,utisa, 
. M.K. ChusiPwry, 

. 
S. $srsu. 

	

fur the f%.,?.ndsnt. 	... 	. C. Sir*j, Addl.C.C.S.C. 

CO.M1 OOCR 

I 	 ---.-..----.------- 

i9.12.94 , h. B K Shaçpa for the applicant. 

• 	 - 	
. 

 

W. G Sarma, Addl. C.G,S.C. for, the 

' 	 respondents. 	 - 

itice before aission was issued to 
. 	, 	the respondents to sh.v cause as to 

Why the a plicition should not be 

ad.tnitted. No show cauce reply his 

been filed but 31r. G. Sarma the learned 

• 	, 	C.G.S.C. who ap.ars for the ropondents 	 ... . 	: 

states that relief has already been 

	

• 	granted to the applicants as prayed 	
* 

• 	 • 	

.- 	 . 
and the application would nd survive. 

However, he is unable to produce the 
• 	

: 	 concerned notification. In the circums- 
• 	

tances is will be pointed out belo#i 

only a foroal erderis required to be 
• 	- 	

• 	 passed in this epplicition. It is not 

therefer e r.ocess?r y to a-jt 

irpitcation for the pu:pse of further 

hearing and hence it is being disposed 

	

' 	of at the admission stage. 

By • 	 - 	
this lpplicition the All India 

	

I 	Telegraph Traffic Employees Union 	 : 

Class-ill prayes that the same enef it 

I 	 granted at the 'initence of the Union 

• 	 : 	 to the applicants in O.A, 134/93 
I 

	

	 decided on 23.7.93 be extended to the 

4 mesbers of the Union mentIoned at 

• 	
Annexire I to the application. Mr. 

• 	 Sh..rzta states that by mistake the 

	

• 	word Late has been typed before the 

• 

	

	 r.-c o the f ourth person merit ioncd in 

the list and the error Is regretted. 

• 	 By the order in O.A. 134/93 the 	 : 

	

• 	responients were directed to fix the 

	

• 	pay of the rebers of the Uninn mention- 

ed in that -Aso-10--ttepott of Lo:,er 

•• . 	 . 1 	0 

'V 	

-----.- 

V 	 . : 	

•0 • 
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19.12.9 	
$e1ect1fl Grade Telegraph vaster by  

applying the çriflCiPlC of 	22(C) 

• 

	

	
lal beflcf its inclu- '. with all cOnsequ e  

ding arrears of salary and increments 
from the date of their prOti0fl to 

the post of Ler Selection Grade 

TelegraPh raster. 

The app1iCt avers In pare 4.19 of 
the application that the respOndents 

their inability to have expressed  
extend the benefit of the order in 
O.A. 134/93 to the 4.PerSOM v:hOSe 
ease is represented in the instant 

• 	 app1iCti°fl 
in the absence of their 

names being 5ecifiC811Y incorporated 

in that order. 
e as to h, the respondents it baffles m  

could refuse to axtcr4 jni1,r bontf it 
to the 1.er5or5 at MreXUr* 1 in the 

iS directed preSent applCaticn. as w  
to be cxtcr4ed bythiS Tribunal to the 
persons whose ne cerC included in 

0./.. 

 
1/9 when the persons mentCned 

- in Annexure 1 to the 	eSent 
61pltCa 

tion are 5tmilarly situated and would 
be I1giblc to be given benefit on the 

grOunS. it is stated in 

para 4.ZC of the ,rr .lic stion that the 

naireS of the ç.erson5 mentioned at 

- Anne%re 1 	rcr.ained to be irlu 

in the list ef persons in O.A. 1/ 9  

due to inadvertCnclt is 5utittCd in 
par4 4.21 of the application that when 

- sale r.r1rLte5 oe laid d'n in a 

• • ce the sasr.e should be made 
to all the ecp10ye(5 similarly trcunS 
tanccd withOut r.quiiflg them to 
approach thc Court again, 

• 	 •. -,.. 	 • 	• 

.1 



I T1T OFFICE ORDER 	DATE COJRTIS ORDER 

l9I2.94 1,13 	itate.ent 	has 	been fild. 
• 

by the res.ondents. ?..r. 	C. 	Srra 0 	the 

learned Addi. C.C.S.C. stated today 

that in officer from the office of 

the respoents one Rx. Rabha had cane 

to the Tribunal in the m=:ninq and had 

shon a notification to him issued by 

the C 	errnent exter.dinç the benefit to 

persons mentioned at Annaxure .1 to the 

application and theref ore the applica- 

tion would not survive, ;e are haever 

sorry to note thA the said officer 

has not chosen to appear at z—c Y.M. 

when the matter was fixed n -  had left 

the copy of the notificetior with the 
• Mdl. C.G.S.C. or the Cojrt cificor. 	It 

is not theref or. evailabe for our 

reference. This attitude of the concer- 

ned officer deserves to be outright 

• depricated. Surely he cCrot expect the 

Tribunal to dJnce to his tune. The 

- 	r*s.cndent no, 3 is dir.ced to make 

enquiry in this respect and take proper 

acticn against the said cf jeer and 

report the sate to the Trbnal. If 

• proper expiCnation is not offered then 

- the iribunnl may be canp3.d to toke 

further action as it may de= necessary 

in the ratter so as to prevent recurrence 

cf 	csuel attjttde c 	officers 

tos- ards the rettcrs in the Tribunal. 

It is really astounding that derpite 

the fact tht not Only ir. the order 

in O.A. 134/93 but in several Other 

• 	judganents mentioned in that order 

also same vieiz was taken Cri even so 

the resond.nts had carpe!lte the 
• Unioi to fIle this •p1ction for 

relief 	an the 9round that 	the nr,cs 

of the persons mentioned In Annexuri 1 

61, 

• 	••• .- 	 • 	•-• .. . . 
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1912.94 were riot 	ibCjUded in the list 	in O.A. 
134/93, 	if that Is true, 	it 	is 	not 
diSputQd that the persons prcsej 

COncernedwer, eligibl, for being 	xtcnded 
the benefit as directed under the e:er 
in 0.A. 134/93. The respondents are 

expected to abide by the ratio of 
c 

decision of the Tribunal on the ques:ion 
' decided and 	•xtqnd the benefit ther.f 

to £iilir1y circrsta,d personnel 

wjthtjt requiring everyone to rush t 	the 
Court or Tribunal. By such attitude the 
reponderits 	ould be Only adding tot he 	: 
it1qjtjo 	which they ar, expected to 

Had the flOtifiction £ttcd 
to be issued been produced then it wuld 
not have been necessary to give this 
udgement. Hoever,..s it is not.e: 

evjj,bi, following order is rass,d 

The respond,,s .rc directed to fix the 
pay of the 4 e1oy.,s Mentioned in 

Annexur, I in the instant ajpujcatj:, 
in the post of Lower SelectionGr,e 
Te1egrh Master by applying the rrn:i 
.ples of F.P. 2C) with all COeqcja 

• benefits inc1•jdjg arrears 	of .sal:e 
end 1nerems from the date of t he.r 
prot Ion to the post of L'er Sele:tjon 

Te3 	raster. 

If the same has not so far beth dor.t 
then it shall be don, within a 	erj:.d 
of 60 days from the date of rejç.t 	of 

• Copy of this order. 	 -. 

• The 4 ;111cation is accordingly 
owever there will be no order as t 

costs. 

I/f/I 



OFFICE iTE 	DATE 	 CWRT'S ORDER ---------------------------------------------- 

• 

 

19.12.4 A copy of this order be 5ent to the 
£esor,der,t no. 3 for bringing to his 
attcntjon - the observations rnde in 
this order in respect of conduct of 
his officer. 

•'evatered with AID 
Sd/- WICC CW1RMA, 

CO 	for inforlLation A Maeu.ey iCtj&n to * 

Shri S.C. Oinda, Vic, Prusi,nt 
L)•*iint Claus-UI. 	

, All 1ris T.lip Triftic Cipler*o, 

The Secrst., Cjt. O f I'j, Ministr y  of CSt,icitj, 1  NIW Delhi. 
The Dir,ct.r C.r,er.1, Ielee1,-icetj.n, h ow  De lhi 

 -
t .  

• 	(4) The Chief G.ruir.1 Mai'iae*, lilec. 	sesti.n Aiti. Cj*aje, Cu.sPbat..7. 
(5) The Chief Csr.srel 	 lslIcsirjcstj.,s, *.C. Circle, Shillo nO. 
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P  INDIA 

OF 
	 TrZ.i 	

OPrxR TM'fl I C, DTO $1Lat. 	 - 
A 

• 	pqo, 3/'tz*ti',,20 	
dted *. 29t,2,000, 

• •. 	
I 

1. Sri,. 1. 	 c'rii I?O 	.ld*r. 	'• 2 9  Sri 	 'o 8Uca 	- Sri c.1c.o 	Tr D?O 	
r. 

Sri A.?urZceyath.a TNT D?O 3 
Wls1. 	

PizotLo Of py frcmA4ho..j.11 to 'p 
r 12 etrac of  the 	 O dated 2S . O7....2 000   from   the Gerler4   Mnag.r ?el,  

	Sih   reojvr 
unthr  	

S.D.E.   rffjc.  	li  	letter   qo, 2000.01 dated   the 26th Ju1y/2 000   i.e  	
hsrtvjth lox fevour of 

)'OIIX £flZOraaj 	 , 

LTT*R ow. 
Rsf$. Yo* letter No.T 

dI 	 91F.Vr7y.N/My/2OOO d* * 17O1 

	

..20 	d 
t,d 16.3.2000 &nd 16.03.2000, 

wjth r  xea1 	 to the ebo,., the ciaa hay,. bssz 
in the light Of tar/ND letter MO.57...3/4/ 

dat,i 5th D.c.: 1994 nd CAT/oH B.nh order No. N 9/94 (o)A 
134/93 det.d 27..olj 

end 441 dtd.03,019, • 

The orcI r ii very c1e r. Th
tio 	frc 

TM eze entjt.1 ed to such be rz&fj • 

	
ffici j, pra 

 ¶rho 	
in 'ouz cutabl. 	ae referred abov 

.Its
above, were no AThø 	 bui who were prcaotec] to TM wer 
orEp 	1' ey were 

off.tjat1 Lii difert zspe13 on Purel
y  

1o.j arringea 	adho0 	and were not epö 	DPC for 
thecedirsofATh 

- Their 	 csdx, prior' to priotjc 	TM, vex 
were TX. cAly nd 	 of adhcj prrgj 	hey in dUf. 	oxd. iSsUed t OTT/Sc. rr (I/c) • Dro/ac 
etc. 	

ma j
As jjavd, they are not s11gL 	to g' the 
The iifjj $ may be ifltiAdltd 

Sd R Mt4 
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The ene. ianager 
 

BSNL, Slichar SSA, Siichar 

(Through proper channel) 	Dated Silchar the 'th Nov 2001 

Sub : Prayer for fixation of pywhile promoting to TM from ATM 

Ref : GN/Silchar No E-3/Pixation/CKD-.AP/2000-01 dtd 29 July 2000 

Sir, 
Reference to the above I beg most respectfully to state that I 

applied to yo-u for granting me the benefit of fixation of pay in the 

light of DOT/ND letter No 57-32/94/T2 dtd 5th Dec 1994 and CAT/GE Bench ' 

Order No MP 9/94(0) A 134/93 dtd 27.01.94 and 441 dtd 0301.94. But 

unfortunately for me your honour did not find me eligible to get the 
benefit as per your letter in reference. 

In this connection I like to mention here that almost all the 

ATMe in the Circle, though some of them had been promoted tohe post 

of ATMs under purely adhoc basis, got the same benefit as granted by 
the bonourable CA/Gi vide the judgement cited above. I further mention 

some name of such ad-hoc ATNa who got the fixation benefit at the time 
of their promotion to TM. They are Smt. Leela Chakraborty, Sr. TM. 
Sri D.K. Choudhury retd. Sr. TN; both of CTO Agartala, Sri R.C. Paul, 

retd. Sr. TM. CT GUwahati and Sri N.C. Cakraborty, .'etd Sr. TM DTO/ 

arimganj. This is fact that I had worked as ATM in different spells as 
you have mentioned in your letter in reference. But later' I wap in 
continuous service as ATM till my promotion to TM 

As such the conditions of ad-hoc promotions in respect of other AT?4s, 

whose names havebeen mentioned earlier, were not considered as demerits 

for granting the fixation benwfits by the Honourable CAT/GE. And on the 

basis of that judgément DOT issued the order as cited above to grant 

the caine benefit to all the similarly situated officials. 

After rece.ivthg your above mentioned letter I prayed to the 

G.MT/GH through proper channel and subsequently I was informed by the 

Circle Secretary of my Union that the matter has been sent back to you 

with a requst to examine the issue again as shown in Item No 11 of 

the minutes of their meeting with OG 1iT held on 13.8.01. 

With all this, I again pray to your kindseif to reconsider the 

ri matter most sympathetically so that I am not deprived of the benefit 
which was granted to my similarly situated coliegues by the Hon'ble 

Court and also by the Dprtment. I shall remain ever grateful to you 

for this deed of kindness. 
With regard. 

Faithfully yours, 

- 	
' C C le Q- ,CO. 

c4c 	 0. S IACkoj~_ 

VC21b. 



 

-2- 

Courts all over India.The courts including CAT O.iwahati 

Bench pronounced their judgnent in favour of the AIMS 
and granted fixation benefit of one thcrnt from the 

dato of thlx mxyor with the cudro of LiG Th. But such 
benefit was limited only to the petitioners. In Assam 

and N,E,Circles also as many as fifty such AThs got 

the said fixation bonofit.But theie wore some left out 
ADvs who get the scope of approaching the court of Law, 
On their demand for such benefit the department issued 

a canmon order vide DOT NO.57-32/94/T2 Dated 5th Dec/94 

in thich the same fixation benefit was granted to all 

snilarity sttuated AIMs. 

	

• 	 That Sir, as soon as I learnt about the 

	

• 	contents of this latest Department Order I submitted 

my prayer to the concerned authority.But after a long 

period the SSA authority of Silchar has been very kind 

to intimate me that I am not eligible to get such 

fixation benefit since my promotion was On adhoc basis 

and was not confirmed subsequently througi) any IPC. 

It has further been mentioned there in the said letter 

that if these conditions were fullfil.led I might be 

eligible for the same. 

	

• 	

I 	 That Sir,many AlMs who got such fixation 

benefit had been pxnoted on adhoc and tnporary basis 

and had zever been regularised in ttie Cadre through 

any subsequent. DPC and thoy continued to work in the 

sarüG"cadre till their merger with the cadre of LSG 'IM 

in the OTBP schne.Sri N.C.thakraborty ATh,D.T.O. 

Karzsganj in ASSaAn Circle and 3iti. Lila Chakraborty, 

A.T.M. Sri D.K.Choudhuxy,A1M both of C.T.O.Agartala 

in N.E. cixcle,Sr2. S.K.thoudhu:y,T.K.Saha,.K.Mishra, 

B.M.Purkayastha,Mxs. Roba Roy W/O Lt, Benoy Roy of 

C. I. O.,Guwahati are those who got such benefit and 

	

• 	to the bet of knowledge my positi.n is very similarly 

situated with thn.Being placed at the sxnilar1y 

situated position, I can not understood why the same 

benefit has been denied in my case while the order 

cited above ensures my eligi6i1ity for such benefit. 

Contd.,. .P/3 

JV 
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/ 

Nr 
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41  
To 

The Chief General Mandger, 
Teiecan ASSdJfl Circle, 
4ubari.3uwahatt-781QQ7. 

(Through pioper channel .). 

Sub;- 	Prayer for fixation benefit following 
ATM- TM merger in OTBP sche. 

Ref:- 	GT/Siich No. E-28/STT/Genl/108 
dated 25.07.2000. 

• Sir, 

Reference to the above wherein a decision 

has been given by the aIT Silchar SSA Silchar on my prayer 

dated 09/03/2000 for the subject mentioned above,most 

humbly and respectfully I submit the fol.owing appeal 
before your kindseif for favour if your swpathetic actUn 
and prayer justice. 

That Sir, 1 had been serving as ATM against 
a rgular post since 01/03/1982 at D.T.0.,Silchar vide 
SiT Silchar order £Jo. E-5/ATM/81-82 dated pt 5ilch r the 
1st March/82 and continued to work in the same post 
till merger of both the Cadres of AIM and LSGTM under 
OT!3P schwne which 	conforred upon me on 30.ii.83Bgf ore 

my prcinotion to the cadre of AIM I was trained by the 

Department according to the systn and nos laid doi 

In the order of the then G.M.T N.E.Circle vide letter 

No. sTB/AThi-2/T/c. II/L dated 12.4. 81.After ccinpietion 

of the said training for A.T.M. I was appointed at D.T.O. 

Si1CiI as ATM since 01/03/1982 against a reguldr post 
on adhoc 'basis. 

That Sir, consequent upon the impinentation 

of 0Th? schne the officials in the lower cadre i.e. 
TelegldphiSt in the pay scale of Rs, 260-480/- got the 
higher scie of IIs.425/- 640/- at per with the scale of 
LSG TM. But ATM in the higher scale of Rs. 380/-to 560/-
could not agree to their merger with the LSG ThS in the 
same scale without any fixation benefit and accordingly 
they filed suits against this discrimination in many 

Contd.. .P/2. 



In this connection I like to inform you 

that Sir, an Order was issued in our favour by DE(TFC) 

vide his office letter No. EST-1/FIXN/Y/992OOO 

Lkiled at Silchctr the 22nd N ,)vember,1999 dddressed tQ 
the Astt. 4C D.T.O.,Silchor(Copy enclosed) but due 

to minor mistake in the fixation memo i.e. On e li-ne 
1itted •(Rs. 425-640), the said order sent back to 

SDE (TFC) office for co ectis.Aftex necessary cOxreo. 
tion the said memo was sent to A.O.G.M. Office for 
approval etc.ultimately the same was rejected by G.M. 
office 0  

• 	 Vith all this I humbly seek your kind 

ccsideration and proper justice so that an ordinary 
employee like me is not deprived of the &nonetory benefit 
granted by the Oepartment,I shall remain ever grateful 
to your gracious -self for this deed of kindness. 

With 
regards. 

- 	 Yours'  faithfuLly, 

c.C) 
Bciosuxess- four. 	 T.M.T, D.T.O.Silchar 

Copy to;. 

I. C..M.T.Guwahatj(Advaflced copy) 
• 	2.Sxi M..R.Das, Circle Secretary, T-lII C. T. 0., (3uwahati. 

F 
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1 
The (enirn].  

P314T 	Si)rhnrSSA . Ji].c'hnr 

(Thr ugh proper channel) 	Dated Silchar the 4h Nov 2001 

Sub : PrvPr for fiat10 	whfleromoting to TM from ATM. 

Reit : GM/Silehar No E -3/FiYation/CKD-Ap/2000.01 dtd 29 July 2000. 

Sir, 
Reference to the above I beg most reapectfully to state that I 

applied to You for irsntint mc the 'enefit of fixation of pay inthe 
iiftht of DOT/ND lrtter No 57-32/4/T? dtcl 5th. Dec 1994 and CAT/GIL Bench 
Order No MP 9/94(0) A 134/3 (ltd 27.01.94 and 441 dtd 03.01.94. But 
unfortunately for me your honour did not find me eligible to get 'the 
benefit as per your letter in reference. 

In this connection I like to mention here that almost all the 
ATMa in the Circle, though some of them had been promoted to the post 

of ATMs under purely adhoc basis, got the same benefit as granted by 
the honurable CAT/GH vide the judgernent citeé above. I further mention 
some nrne of such ad-hoc ATMs who got the fixation benefit at the time 
of their proniotion to TM. They are Smt. Leela Chakraborty, Sr. TM.'. 
Sri D.K. Choudhury retd. Sr. TM; both of CTO Agartala, Sri R.C. Paul, 

re1ci Sr. V. CT Guwahati and Sri N.C. Chakraborty,,retd Sr. TM DTO/ 

Xaripiganj. This is fact that I had worked as ATM in different spells as 
you have mentioned in your letter in reference. But later I w a in 
continuou5 service as ATM till my promotion to TM 

. . ' . . .. 
Assuch the conditions of ad-.hoc promotions in respect of other ATMs, 
whotic IInIIIC linve-boi 11 mentioned earlier, were not conniderod as demerit 
for (;ranting the fixation benefits by the Ifonourabje CAT/GIL. And on the 
bsaie of that judgement DOT inucd the order an cited above to grant 
the name benefit to all the almilorly situated officials. 

Aftrrece1ving your above mentioned letter I prayed to the 
-) GMT/GH thtough proper channel and subsequently i was informed by the 

Circle Secretary of my Union that the matter has been sent back to you 
with a request to examine the lnn-ue again as shown in Item Noll of 
the minutes of their meeting with OGMT held on 13.8.01. 

With all thie, I again pray to your k1nds1f to reconsider the 
matter most sympathetically so that I em not deprived of the benefit 
which was granted to my similarly sItuated collegues by the Hon'61e Court and also by the Depai:tment. I shall remain ever grateful to you 
for this dcccl of 

With regard. 

Faithfully yours, 

• aL at-i 	 C6 ii 	' 

( 

i)-  

D.o. 



' 	\% O'O  

• fe 
t

General Manager, 
10 

BSNL, Silchar SSA 
• 	 Silchar0 

I 	 ,-hnnp1 
LIliUL' 	 - 

tdat Silchar, thefSth Nov/01 

Sub:-Prayer for fixation of pa, while promotiag t to  

TM from ATMO 
Ref:- GM/Silchar no. E.3/Fixation/KD-AP/2000-01 dtd the 

29th July/2000, 

Sir, 
Reference to the above I beg most respectfully to state AS 

that I applied to you for granting me the benefit of fixation 
of pay in the light of DOT/ND Letter No.7-32/94/T2 dtdtk 

bth De0994 and CAT/GM Bench ora@r nu Mk 9/94(0)A 14/9 
dtd 27.01 .94 and 441 dtd 03.01 .94 • But unfortunately for me 
four honour did not find me eligibleto get the benefit as 
per your letter in ref erence0 	

11 

In this connection 1 like to mention here that almost all 
• the ATMs in the Circle, though some of them had been promoted 

to the post of ATMs under purely adhoc basis, got the same 
• 	bncfjt .- 	-3ntod by th honoi hle CAT/GH vido the juemont 

cited above. 1 1 ut her men lion somo MflO of such ad-hoc AIMS 

who got the fixation benefit at the time of their promotion to 
TM. They are rnt0Leela Chakraborty,r.TM, Sri D.K.ChoudhurY 
retd.sr.TM; both of Ct0 Agartala, Sri R.C.Paul,retd Sr.TM, cr' 
Guwahati and Sri N.C.charaborty,retd Sr.TM IYrO/Karijanj. 
This is fact that I had worked as ATMIn different spells as y* 

you have mentioned in yourt letter in ref erencep But later 

I was fl continuous service as ATM till my promotion to TM 
see As such the conditions of ad-hoc 

promotions in respect of other •ATMs, whose names have been 

mentioned earlier, were not considered as demerits for utt 

grantim the fixation benefits by the Monourable CAT/cII. And 
on the bsis of that judement DOT issued the order as cited 

above to graht the same benefit to all the similarly situatcd 
officials0 

After receJjvibg your above mentioned letter I prayed to 
theiMT/GH thro'çh proper channel and subsequently A. was 

• informed by the Circle ecretary of mv Union that the matter 
has been sent back to you with a request to examine the issue 
again as shown in Item no.11 of the minutes of their meet'ir 
with GMT hold on 

With all this , I acjain pray to your kindseif to rexeXxt  
reconsider the matter most sympathetically so that I am not 
deprived of the benefit which was granted to my similarly 
situated collegues by the Hbnble Court and also by the 
Department. I shall remain eveigrateful to you for this deed 
of kindness. 

With regard. 
 

-- 

1. 



To 	 4 - 

c1 

The Chief General , Telecom Assarn Circle 
Ulubari, Guwahati 781007. 

(Through Proper Channel) 

Subs Prayer for fixation benefit following 
ATM-TM merger in OTBP Scheme. 

Ref: GMT/Siichar NO. E.-28/STT/Genl/108 
Dtd 25-07-20000 

Sir, 
Reference to the above wherein a decision has 

been given by the G.M.T Silchar SSA, Silcharon my prayer dtd 
9/3/2000 for the subject mentioned above, most humbly and 
repectfully I submit the following appeal before your kindseif 
for favour of your sympathetic action and proper justice 

	

• 	 That Sir, I had been servir as ATM against 
a regular post since 23/10/83 at D.T.O. Silchar viuc TT 
Silchar order NO -5/ATM/AP/83-84 dtd at Silchar the 1st june 
83 and S_9/offtg/ATM/AP/83-84 dtd 19/11/e3 on promotion and 
continued to work in the same post till merger of both the cade.• 
of ATM and LSG TM under OTBP scheme which was 'conferred upon 
me on 30/11/83 before my promotion to the Cadre of ATM I was 
tracned,by the department according to the system and norms 
laid down in the order of the then G.M.T N.E. CIrcle vide 
letter NO. STB/ATM-2/T/cI1-ii/L dtd 12-4-81. After completion 
of the said training for ATM I had worked as ATM in several 
8pe118 temporarily in C.T.O. Agartala and D.T.O. Silchar and 
ultimately I got my promotion totte Cadre of ATM on Adhoc 
basis on 23/10/83 against a regular post of that cadre. 

	

- 	 That Sir, consquent upon the implementation 
of OTBP scheme the officials in the lower cadre i,e. TLs in the 
pay scale of rs 260/ to 480/- got the higher scale of Re 42/ 
to 640/ at par with the scale of D.SG/TM. But AIMo in the higher 
scale of Rs 380/ to 560/ could not agree to their merger with 
the LSU TMs in the same scale without any fixation benefit 
and accordingly they filed suits against this biscrimination 
in many courts all ever india. The courts 'including CT 
Guwahati Bench pronounced their juctements in favour of the 
ATMs and granted fixation benefit of one increment from the 
date of their merger with the Cadre of LG TM. But such 
benefit was limited only to the petitioners. In Assam and N. 
circles ai' as many as fifty such AIMs got the said fixation 
benefit. But thre were some lef tout ATMS who did not get the 
scope of approathing the court of law. On their demand for 
such benefit the department issued a common order vide 
LXT/NDLlette NO 57..32/94/iZ dtd5th Tec 9 in,ichPe same 
74t1nn hønfl€ was aranted to all similarly sitateci A1'Ms 

That Sir, as soon as I learnt about the contents 
of this latest departmental order ,I sutxñitted my prayer to 
the concerned authority . But after a long period the SsA 
authority cf Silchar has been verykind to intimate me that I 
am not eligible to get such fixation benefit since my promotion 
was an adhoc basis and Was not confirmed subsequently through 
through any DPC. It has further been mentioned there in the 
said letter that if these conditions were fulfilled I might 
be eligible for the same, 

That Sir, many ATMs who got such fixation benefit 
had been promoted on adhoc baid and tmporary basis and had 
never been legularised in the cadre through an/ subsequent 



DPCA and they continued to work in the same c1d1e till their 
merger with the cadre of LUT:v\ to the OTUP scheme. 

Sri N..Chakrabortv,ATM LlrO KarimQanj in Assam 
circle and Smtl LILA Chakrabor'ty,ATM,Srl D.K.Ciioudhury, AIM 
both of C.T.O. Agartala in A.E. circle are three among those 
who got such benefit and to the best of my knoledge my position 
is very similarly situated with them. Being placed at the 
similarly situated position , I cannot understand why the same 
benefjt has been denied in my case whi'e the order cited above 
ensures my eligibility for such benefit. 

With all these I humbly seek your kihd considertjon 
and proper justice so that an ordInary emp1oyee1ike me is not 
deprived of toe monetary Lebefit granted by the department 
F-shall remain ever qratefd to your gracious self for this deed 
of kindness 0  

With reqards. 	 / 

Iurs faithfully, 
Copy enclosed, 

GMT/Silchar' s letter under reference, 
£II/Sjlchar's letters. 
(a) (Jtd the 1st June/83, 

• (b) dtd 191/11/83, 
GMT/NE Circle letter on norms of ATM Trsininq. -• dtd 12.4.81, 

.4. List of ATMs Who qot fixatjn benefit on 
Court order, 

5. XT/ND 7 -32/94/T z dId 5th Dec/94 

A 
r 	I 

> 



-a ) 

Vi 

ito, 	
V 

) 	

V 	
The A.SJ.T. UJ Incharge, 	V 

D.T.O. Silchar. 

Sub:- Fixation of Pay on promotion 
from ATM to TM 

Ref:- Your let%r N,5.3/Fixation/99-2000 

I
V 	V t 	 - V VV 	 V 	 - 	 •VV • 	 V 

V 	

• 	
V 	

: 

d 	 V• 	 V 	 V 	 V 01 
I would like to infop you 	that . was allowed to 

offtcate as ATM with effect om theferenoon of 231O83 
--urdcr Superintendent Telegraph Traffic,Stichar Divisiofl- SUCttarVV,' 

No.S9/Offtg/ATM/AP/83-84 dated 19-11-83 which was 
cojwe'od to m e.'., vide A.S.T.T. I/C D.T.O. Silchar letter No. 

E-3/83Vdated 2.11-83.(Copy enclosed) . 	 VV 

It is needless to mention here that  it is not clear 	V 

from the letterunder referehcewhethet'my promotion as ATM on V 

AIIOC basis or 	DPC approved basis w.e.f. 23-10-83(F/N).The V 

same may be confred from available office records or from the' 

V office of the Superintendent Tel.egraph Traffic,Silchar Dvn, 
V 4r(4o 	 : SPE(TFC) Stichar sSA Unit Silchar).. 

More oyer I would also like to inform you that a&I he 

ATM-s who got 1Jejxation benif its were on promotion as ATM 

on adhoc bas5.erlier. 

- 	
V -.Thafilting you,  

• 	 — 	

V 

V 	
etter no,. 	 YO9 iaithfully, 

• 	E 3/83 dà tea 2 . 11-83 • 	 V  

uated at ii.cnar 	
( 

A.VUFKAYitSThe) Vf7,r. 	H V 

the 9th Marcn/2000 	 '' I  

.  lir f  

V 	 V 	

V 	 V 
V 	

V 
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L11ctr.. 
( Throh proper chnnl) 	

•)tt .di1cIr, Pt I ~iN c 
Subi.... Prayer for fixation of pay while roticr to ti 

TM I ron AT. 	
• -  Thcf 

Ref:- (M/tjchar n. L-3/F i;itin/.: 	:/oo_ - i dtd the 
29th July/2Cj0, 

Li 

— 

Sir, 
: r: EflCC 	to 	Ihe 	tibcve 	I 	Lc 	rt 	r'r 	t:tf 	ii.Iy 	to  that 1. 

• 	
t'ljod 	to )fO 	for c:rfltjrn 	rc 	the 	Len1jt 	of 	fixatj 	. I n of 	y 	the 	!i',h'.. 	If 	tuI/N:: Lèr P.o.7.-4./)4/I2 	dtdttt 	•'.' tth Dec/19?4 	cAT/.,h nei 	 fnci or nu. rt. 	/94)A 	134/93 dtd 27.01 ,94 	nd 441 	dtd 03.01.94 • 	3.:t 	nf ortn.te1y for me your honur did not find 	e e1iibje to 	,et the b'nf it & per your letter in reicrence, 

b 

In this Connection I like to rnentjo 	hr' that almost all the AiMs in the Circle, 'the 

	

qh swrno ot 	the-u had bcen prornotccj to the post cf ATt/t 	in t or p .rely 	4dhoc 	ot the 	 * bciujt as 	j rnted L' 	the tiono zar10 CAT/M v1!o the judent cited 4Lcve. I f irther rcntion SC:'nie 	of 	sich ahoc MM 
who qot the fixation brnc.f It at t:e tIue 	f 	their promotion to 
TM. They ate 	rut.Lce1a 	.hakabor1y,rj, :4ri 	;.K.Choudhury 
retd.r.TM; 	both 'f 	UTO A'-.irt,*l, 	ri R.C.9oaL,retd 	r.TM, 	CTI 
Guahatj 	md 	rI N.C.0 	n!bory,rr.tci O r.TM 	O/Karim;anj, 
,1h1s3 Is 	fact 	.h.it 1 	hd v:orkod a4 AINIn 	lfferert cpolls as 
you hive -rcntjonJ in yorl ltt.r i 	reference, But later 	J I wat 	In contin cus 	rvicc ts ;wi 	Li U 	pro.notion to TM 	j w.e,f. ,7.- &1 	9a .. 	 •s 	ch 	th 	ccndjtjo 	cf 	ed...ho 
prornotIons 	in reeecL of 	'thcr 	!l?ü, 	-hosc name, have been 
nthtioncd erJtrr, were not conjdrcj as iJeorits for ocza aki l#  
grantinq the fixation bnef'it 	by the 	Hoo'ftj• 	cAT/. And 	J on the basis of 	tht juiement 	;ci 	iscd ihe order as cited J above to 	dn 	tho 	bn 	it to 	dl 	the 	liIlrIy situatrd officials. 

After reeLtx 	your ap mcntioncd,  Jett 	I 	r;ycd to th 	C.MT/.;H 	thrc ih pro. er  chnnct 	;.nd. 	 A. 	was inhortnd by 	the Circle .ecict3ry 	ry Union that th" mattor has been sent back to yci . re.1:,e.,t to exjne the i&sjo again a s chown In 	X ta'i 	no.11 	of 	th 	rj 	..tcs 	-:1 	their rneetjry with 	Q.i.'T 	held 	ot 	1 .3.:',c.1 • 
'ith all 	this 	, 	1 	a 	a In 	.y 	t', your 	 to  xxxanxjb TCC(Lfl3id. r 	the rattr ly 	' 	 ht i 	it not deprived of 	thc r'nec it 	icrI ,, - ar41.c1 	t 	ry 	sinilarjy 	I &itated c 	br; 	s 	by 	'r' •knbIø 	rt,rt ,i 	 i;y 	the Deprtrncnt. 	I 	hi 	I 	r:r.3jfl 	r.ver ra id 	•) 	te 	y 	' 	 itr 	this 	deed of kjndnr;. 

tth 	2r 1 . 	rl •  

a! 	ly 

• I 	
(7c ( 

— 

:4 



/- 	
V( 

'— 

 

nZrl 	flfIer, 

11icorn, 	nn 1rclt JIubr'ri 
i— 73 1007 0  

1 i'nrou -j li A roper 

'' 	(r 	icit1or' l.Ynu!it f\.11vtnq Ai'_.e 

meL r in C r:k 
'l-t 	 / :. r.- /:rrl/lO c. 	2S.7. 2000. 

it f: 

' p 
/ 

cYrv 

cY,CiiOfl h03 

L- n 	vc't 1•j t' 	.. .. ilch;u 	H, •11chr or my pryer 

t1rt_( 1tJ iuly
,  ) 	f')r tho 	I)j N't 	en 1v'ne'd Mov(', rort 

nu;bLj t1(t J L;)c't1Ui 1 7 	Jb it th(' fcl iowinçj 	pe 

boCoz( y'ir kirClf for fv.ir  C yOuL 8ymthCtiC L,ctiofl 

And ror 

• r, I hic1 b' n s etviri P- 

viel.t TT/ 

._1/82 c-tci 17.4.32 'rci it 

t/:ilcr o 1.... 2/ rirr;—/iL' ot;/O3_84 ôtcc1 
-- 	-.--- - 	----.--.. 

6 1O.83Ort pr(t)tiOri t'flr\ cThtiU ii to 	ric withOUt 

i :i In tn 	o't till :ic'rq'r of Vth tfl" cr 

Of . 	G/' urik,r IL 	CTiC 	iicn 	c -zmfcrrpd  

uoi ir. ui 3U.1j.F3 vd 	 :.o 

j'C r1t 	7.9. fl/ 1 	lu 	;..y 	 l' the c3re of 

I w 	tr tnd by t 	L;crtmiYzt nccorin-g to tho 

	

rd rz;rm 1 ;ttd cifl t.hcr in 	orcC r of 1;fl( In  

then 	 ci.cIc v1c1 1pttr 	. 

- tted 12.4. 1 , I 	ucCc 	fully Cfl t't. d to 1.-M er.in.. 

ing of 4 ( £ur 	 At 1 	. . - i).chir VLOM  

21/./ 1 i/3L_ 8 2 

Ifti r c0r41ftiOfl of th 	.'t'1 tr,IiIn 	or 	2: I '- 

wrkinj r 	on 	ro:notL.n in : - 1 	irwl ,'nd t. 1'• 0 

.- ilcfl"r on ;ch'c 1 , rk s iis r 	ln r 	 .'.r p 	t Of that 

ir, 	'rMflt 	UOn 	U: 	Jp1n'rtiti.3n 	f 

j'j , thc 	oiflcI.i 	i:i ¶-hc' 	I')/' C 	CP1?€ 	 In 

tn'- p"y 	icilr' ", 	,.. •3O/.. 	't 	th 	r: 

of 	•. 42/.... 

	

6 1. 	t 	p' 	-! t 	 'r1n of 

Ut i. 	In 	'( hi:'nrr 	rrlr' 	n I 3'1_ 	to 	O/_ 	cCuld 

riot to tn" i r ocz:g 	r witi) ti' 	- 	t 	.; 	in 	th 	f&O 

con t(.. a • p/2. 

A is 

9 
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AL 

• 	

- 2 	 - 

	
Ub 

DcaLo without &y fixtiori bne fit ind Rccorin1y thcy 
• 	jiled auiti etgathst this cicriniintion in many ccirt11 all 

o.Or indip. L'na court& incIuJt 	:wr 	i irrch 

p ron ou no3 .1 t fl  i r ji0jIments in ! vc. i  r 3 1 thq . 	ri 

çrantod t1x.'ti3n borrnfit of one incrornnt fr3rc the it Of 

triir rnerger with tne cidre of 	I.A. c 	ict 	fLt 
vaA ltnitPd rJnly to the 	titionor. In 7nis & U,E,circ10 

as runny iø fifty (so) nuch ;rrl  tjot t4 'e said fixation 
4 

• 	• 	banefit, But tnor' wro somc ltt ut •'C 	who did not 
• 	got the 8c'p0 Of P.PProach1nj the cDurt of law. On th3ir 

3cznd for such bnofit in th 1eprtmnt  issued a corflr.On 

orr vido O/D/Ltter No, 57. 3 2J94/T, 2  dated 5th rc/94 
in whict the Pam.o fixaticn b4'flotit wAz granted to all 

ainilarLy situated I', 

That sir, no soon eo £ lonrnt aut contetits of 

this 1 ts t partmt&. orr, I submit tad my praC r to  
thu concerned Autzrity, Out after a long period the JSA 
Mthortty of ilchar hfl brcn very kind tQ irtimete re that 

I em not eligible to get such fixation benefit 31nc irty 

ptootion w on acboc basic and w not confir,sned subeg. 
qu on U y th rou çh any D C 1 t w 	fur t h or b3ten mentioned 
thor in the said lmtter that if those c'nliticns bre 
fulfilled I rd'ht beO1itj.b1e f o r tt 

Tn.t ir many 	vr ,tt tuth rixsition benefit,, 
had b3On proiiod on odoc &rd toporry hrin Pnd had 
newr been requiariaed in the codz€ thr3uqt any 5ubtcsqtnt 

	

I - 	DkC and tu'y cntind t w'rç in tty 	rn cndr4R till their 
arçjo wltn te cadre of 	 in the 'Li rehome, Srj 
WC, Chcrborty iTM, TJ 	rtnrnj in Assam circle and 
Lti, Laiie Lneikraborty 	r. r,cCnc'i'iry, /.T1 both 
of C•), 1 gartaLa in , 2,0  circl.c arts tir) a.'ng tmoss  
who got $uc1 bnf.tt arid to the beet Of my knowledcie my 
poLtion is very airni].rly citui,t("d with thnn, LAing pinced 
at the 3ini1rly SituMø ci tosition I Crn not UflCrstanci 
why the Gpi1O benefit hs kun denied in my caSø whilo 

the order cited aovo cnsureo my eliqibility for Such 
bcn'?fit. 

•ith All this L hurb1y s€k your kind consiäeration 
and proper justiCe, io trat an ordinnzy crrcloyoe like rre  
is not 6privd of the rnntary benefit granted by thti 

	

•1 	
COfltc.,..p/. 

) 



1: 	/P 

Dcpaxtmetlt. I sh &I rOmBin ,  eor grateALl tO YOU 	 - 

graciCW 1o1f for this &d of kinezeSre 

• 

	

With roçjir, - 	
* 

: 

Dato, at ilChaX. 	 1 

• •• 	•nO 29th 1ig/20 00. 

• 	 • 	 ( jrrH CDRA DAS) 

	

• 	,• 	 • 	 C. T. A. 	 •, 

- 



I  

ir 
N.. 
:-m. £hDa.(T) tILCHAR 

S. A XLcAR. 

(Thro proper ch&nnel), 

subift Refixation Of pay of A.T.M TO T.M. under FR.22(C) 
* 	**. on prLottono 

- Sir1  

With due rccpct and h%znble Gubmiscion I bog to lay before 
you the fO11wj f ow lines 

for your infOrmiltion and necessary action *  

that zix. I hai suJxnjtt.ej 	x.1r'tsntjon to the Jr0(r) 
Id'.Chargo DTO Silch&r on4 15th July 1999 for re'-f.Lxatioa Of my 
pay on pronotton fron 

ATM. to TM cadre in riaporae to the court 79rdidt 4ad thereaftor general Order 
ISSUCd by the DOPT New Delhi On 5th Dec 1994. 

But it hu Cno to MY flotice that till ci,e is lyiuçj in the DTO Silch4r, on the oth 	ry ha 	1inj1r natx.e cif aaao of Shri C.K.Deb ad Shri A.Purkayacthya LYO SUchar were PrOCessed long beck and were sent to yoItr 9ff 
i.c tot Sinaj approvel Q1. 

Cause Of ZOfl-proceing Of my C5e is Un-known to me. 

•0 
I theroro  

COttlenitnt Of 	
r Uefztt L8efr( your joo< °Uice's for ariy 

- -. 	Thankiz - 0, 	 I  

oure Fithfu11y  
It 

( 	 4 

z ch. Das 9  cri) Dated at Silchar the 	 (Jyot

I 14th Feb 200o, 	 crTo Silcx.
I COpyto,.. 

1, Copy QE re-presont4ti on  Addressed to th 3r0 I/c DTO/sC. 

	

(' C 	/))
11 2, AdVarICP Copy to t 	

4 	
EflC1OGOd 

he DE(T) by hand and enc1od with the 
o- of DO' /Represefltatjo to thc) JTO(T) I/c Silcha 

	

on 15 th July 1999 	 r/,/ 	
I" 	''1 

V3 I3r-th ecy. T-Iii for look Into th rnttr. 
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An - r 

K;J I 	iL 	2LiG 	Y (iLC  iL 

the 	1.i82 Hi 
• 	 Di pure 	f D I G, ?&'P Now Dojji.t )1t N 	1O/.j- j 	

( ] AtOd 	4. ice 	c-'e Ldo C 	f,T, N.iC L1e 
• iti 21 	23ith • enjrt te1erpist U. 	P-jr 	if 4 week 	j,th trI.iith f AT 	nz 	ted c 	ftc - cttnr /F 	with 1ec1jpt n1 ot 	at c; 	 uM 	/.?lectrt (fnir)1 	Crtt in 	tile, scle 	r1' py  

tf 

	

-J- 1toir- lo, with 	Off.toe 	tm w hieh 
t ttncbcc3, 

" 	 DTC 	noV 
2 	

To o 

!1fltr-flt, 13 pUl'Oly rin. 	-Y;c bc th.tj IJ.L )p' 	fl C11 	fr 	 athst ti r pi'i., 	they re eiect 	n ti'e bRSirJ f new reCrut.. 

TH fficini 	 intol 
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IN aiEENTRAL\ 	 E—T&BU1' AL' 

CT 2? 
GUWABAIrI ENO1i 

Q.A. NO. 11F 2002 

Shri O.K. Deb & 3 Ors. 

-v s- 

Unionof India & Ors. 

!1II 

__. . 
-at. 

-- --,-.- __% 
• -S 

-5----  • c 

i\ 

__ I. 

-And- 

IN THE MATTER OF 

Written statement subEitted by 

• 	 the respondents. 

The respondents begs to subt written statement 

as follows :- 

1. 	That with regard to .para - 1, the repndents beg to 

• state tiaat the post of Telegraph 1aster involves ligher 

duties andresponsibilities that ti ATM an prmtion fri 

ATM to T.M. the benefit of FR 221c (now FR,22(I):(a)(i) Y. 

is adissible following a nuierus iudgment promounceci by 

variOus benches of CAT, the department has passed order for 

fixation of pay under FR 22(0) on prerotion fron ATM to TM 

vjde ON No 57-32/94/T.2 dated 5.12.94. 

A copy of the ON dated 5/19 	is placed as 

Annexure - R - 1. 

cntd...P/2 
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2. 	That with rer tD pra * 2 , tte Rspi'ets 

beg tz offer iee ci::neuts. 

30 	Thtt with regr, to para - 3, tie Rsprents 

beg to state tiat the applicaits were pramated t the 

cadre of Telegrap I'iater w.e.f. 30.11.83 vie order N. 

E-/TiFjTW84-85 dated 23.7.64 aria tieir pay was fixe€ 

correctly. Tkeir appirtrient ancl pror -iotiam particulars as  

f$l'lws - 

I 

Naie of the official tDate of 	D.C.preastiom kate of Date of 
,etry 	as TNuer'Prsotij Prti an 
iTL 	t OTJP Scee'as Sr.TM' as CTM Car 

1 uu1er 	iCI't IV 
I I I 

I 

I 

1. Sri 
I 	 I 

U.K. Deb. 	,20 . 06.63130 .11.83 
I 

t24.1Q.90 10.01.02 
I - 

2..' Sri J.C.Das 	 25. 06.6330 .11.63 '24.10.90, 01.07.91 

30 1  Sri. A.Purpayotstha. 	104. 05.65 , 30 .11.$3 1 01.07.91' - 

I ----__ __ 	__-------- ----- 

25. 06.631 30 .11.83 24.10.90, - 

Teycanriet agitate ever tAe matter after 1 	18 

years. Repeated Clerrespondaendex=x 4z n ot give a frest 

lease 3f the life to the tire loarreal case. Lie CA is 

suffered by the lirdtation of ti. 

..P/3 
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Lj. 	That witi regard to pra - 4.1 1  tie rents 

beg to stte tiat tie applicts were promoted. froma tie 

caere bf ilegrapiist to t.ie scale of Telegrapi ister(TM) 

uer tie .e time Wad pr.ttien (OTP) scleie of tie 

epartnet itreuce1 w.e.f.30.11 .83. 

T..e srer of pr*stir was issued by GM N.. Siillg 

vje ON Ne-ST14/Z- 1 09/TJPs/TTC dated  09. 07.84 and ileerte. 

by Superinteent Telegrapi Traffic (STT),Silciar vAe us 

*rer N.) 	E-5/Ti4P/Ti/84 -- 85 Oated 23.07.1984.I* beti tie 

•rers it was clearly nern tioned tiat tie pr.itiin is from  

tie --adre of Iegrapiist to tie gre Of LSG TN in scale 

Of .425-640/- under QTiP Sc1*ee. This is not a pretiar 

2 re, ATM ta TM. 

That with regard t' para - 4.2 1  tke respneits 

leg to state tiat tie facts are as sane as ab*ve i.e. 

para - L.1. 

T.at witi regard to pira - 4.37 tie respcets 

beg ta  state ti*.t prier to intr.u•etiei .2 OT13P sciee 

from 30.11.83 tiere existed tiree cadre in. tie direct 

prttieal liie. The basi,c grade Telegrapiist was in tie 

scale of . 26 0-480 . Tie flext preiittinal irate was Asstt. 

Teiogapi Master (A? N) in tie scale of Fa.  380 -56 0  

followed by TAM. ii tie scale Of .425-640 

.ELf. 



.ci 

7. 	That with rerarcI t 9  para - L.)+, the respnents 

eg ts state that gn the intradu,.ti3n af 0T1P scheie w.e.f, 

30.11.83 the intereninj: grade A T Yi was abjjshe 

under th newly intruced schene all Telegrap.ijst wh 

c&:jete 16 years Of service including the peried served 

as i TM if any was pranbted t 3 the scale of T M.  , L.25-6L0/_, 

8. 	That with retard tz, para - 4., the respndents 

beg t 3  state that as subriittect &bve all TzieLraPkist and 

ATM w1az have cojeted 16 years Of service were placed in 

the scale af N. 425-  640 and their pay was fixed under FR 

22 (C), 

The aj5plicants were never prrte tz> ATM gn regular 

basis. They were however proted an lcal arranc;ent .afl 

ahoc efficiatjn basis to work as ATM fr s1j duratien zç 

against srt-teri vacancy and pendiL; selectiz an pasting 

Of reguir ATM. On the date 75f prtin i.e. 30.11.83 the 

applicants were holding the pest ef Telegraptst and they were 

prited from Telegrapiist to the scale f js. 425-640/-, 

Their pay on preiticrj was crrectly fixed under 

FR 22 (C) with reference t3 pay as Ilegrapist as on that 

t e. 

contd... .P/5 
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9. 	Tt witiq re f.-,ard tv pra - L.,5, the respnerits 

beg ts state that prntiDn frDm. Telegrap.ist tD t1,e care 

of T1egrap1i iaster invlves assuptin ef k igker mns  

respsibility Wrld pay is accri.9,1y fixed u.er FR 22(C) 

(ON). 

jQ. 	That with regtr t para - 4.7 the respnents 

beg t state that the rules & regax'ig fixati 	pay 

9r] pratin f ATM to TM do net apply in the case f the 

applicants as they were premeted from Telegraphist t 

I1egrapk 1aster. 

The applicarts were ri8t irte/ appinttert as ATM 

regular basis. Zae skrt terii ahc 101cal OffiCiRtincES' x 

arrangeient iri the ATM cacre s 	t bestw 	the applicant 

the right i r regular a extin im tke ATh care nsr 

they are entitled fr fixtin ef pay 6.9 the basis of 

pay (Arawn as ATM n lcal offilciating capacity. 

ii. 	That with regard te para -. Lf.8, the reapndents 

beg to,  state that the pay of the appiicat was not fixed 

in accratice with the letter d ated 29.11.78. Tke 

pr3visim ef the rules regari1g fixation qf pay an 
- -----.--- 

pretin from ATM te TM d1z not apply ts the applicaflts 

as

.......... 

they were nt Pr te fr ATM t TM. The apP11cartS 

'Cnt....WtD 
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Tie ar;plicats were iu fact promttet from Telegrapiist to  

TN urer OTP sciee and,  their pay wta..1xe accrigly. 

'Ilia t I witi,  regard tze para - 1,9, tie respients 

eg 

 

to state •th'-t te app±icuits made belated. representatia  

tjs in 2000 &ki 	siilar reqiest for fixati 	f pay 

with reference to ATh scale. Te reDxesentatins were 

cnsiered by the eprtental authrty vai the 

ecisiEa was c*uicted t then thrugi JT) i/c DOT ?  

Silcha± ve us letter i-E-iati/CKD-AP/2000-01 

ate 29.07.2000.It  was ie clear tirug:k tie letter 

as to why tie relief is not aissble to tie. 

A copy of tie datei 29. 07. 2000  is annexed as 

An nexure 

Tt with reari ts para - 4.10, tie respets 

beg to stte that the ratio of the jugaet 	ee inst 

help tie case of tie appl±cat. Tie saject matter of tie 

OAs relates to tie mse of pay fixatjea from ATM to TM. I 

prsuat to tie j diiet promeanCei by Picipal ech 

and stier bencites of CAT tie depart etias modified tie. 

lEtter iated 29.1117 	y OMate. 5.12.4 a24 grate 

t*e 13enefit of FR 22(0) to all ATNS Prs"tail to TN. 

cEt&. -- P/7 
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That with regard to para Lj .12 theL respondleLts 

beg to state that as su1itte in para -4.9 above the 

represetatiots of the applicants have been disposed of by 

passi ng. a c nirion reasoueOi order cate 	29.07.2000. 

That with regard to pa ra - 4.13, the t1 res 	eL1ts 

beg to state that the OAs cited by the applicant have 

no effect on the ease of the applicants. 	- 

That wi th regarl to para — 4.14,4.15& 4.16, the 

resDndents beg to state that the OAs relied upon by the 

appilcants reltes to pay proi otion f ram ATM to TM 

H before the introcuction of OT1P scbenie. TIa departint 

Ct  rap  li ed with the judgment and 'ade rules extending the 

benefit of FR 22(C) to all ATM on priotion to TM. 

That wit.11a rI ard to p&ra - 4, 1, the 1esponcerits 

beg to state that the orcer clvted 0 5. 12.9 regarding 

fixtion Df pay on proDt:ion frei: ATM to. T4 does not help 

the case of the appicants as they were prated from 

Telegraphist to Telegraph thster. The order of proition 

clearly indicate that the applicants were pro1D ted froi 

Telec'raphist to TM uer OThP schei3. 

eontd.. .P)$ 

/ 



Bat witia reri tD para - 	4.13Ji te 

respondents bea ta state that tie judgrent and order 

dated 19.12.94 ias been cplie 4t by extending tie 

benefit to tie 4 applicants wkz were prt& frei AT11 to  

TM subsequently vide jr4ar dted 5.12.94 	e uenefits laas 

been extended t all AThs n pr:itin t TM. Tie 

applicants are net sirilarly situated as tiet were n't 

promated from ATM to TM. 

Tt witk regard tz para - 4.19 and 4.20 7  tie 

respandets be t s t a t e tiat te representation Df 

tie a1plicants were duly crsidered in cnsultatin with 

ic fact and circu&stances of tie case ai relevant rules 

a tiereafter disposed the case on nerit. 

That witi rerd 'to para - 4.21 1  tae resp3ndets 

be to sLate that the representatins Ido, not tisciose 

any new fact and tere is no justified re.son t9 ciane 

tie earlier deciSi3n. Tie fact  reins that tie applicans 

were koldocZ tie pest of Telegrapist at tie time of 

their promotion to TM. 

That 4ti regaitt to para - 4.22 2  tle respents 

be tstate tiat tie appl1cnts are net sirlarly 

situated 4th the officials whose pay were fixed w.r.t. 

their pay as ATM. Tie fficials who were proted/apP3iflted 

caflt.. .P/9 
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as ATM in regular basis after ciue priceas if selection in 

circle basis fri a district. greup if AT 	Xu 

Tke present ar,plicants de nt fall in that griups 

as they were never appinted as ATM in regular basiss 

flae fact that the apilicznts were lically officiating 

as ATM fir stall periid if time on ahic iasis that tii 

w±thut DPC recii:enatin 	es a9t cinfer on theni the 

status an theill the status if regular ATM. The ifficiating 

irdler explicity cntain the cnitin that tite ahic 

service as ATM wiuld nit ciunt for seniirity in the ATM 

for priintiin cinfiriatin. 

The irer if te heal arrangeient Inrespect of 

the appli'cant are annexedv. at annexure Rseries. 

22. 	That with regard ti para - 4.239 the resp3nents 

beg n strte that the present CA is devii 	of merit and 

i nit have the supprt if law/rules. The CA deserve to 

be disr2isse. 

V E RI F I C A TI 0 11 
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PIG AQ 

I, Sri 	fli4(tt /cWk ,?t1è 	presently 

w'rkig as 	 u1y authrised 

and cnpetent to sign this verificatifl, @It hereby 

slennly affirrn and decltre t1t t1e stteients nade in 

para 
	 are true to  

1iy knzwledge and beleif, t1ese ae in para 

are true tD my infrtatt9n cerived there 

f,par, and rest are iy iurAble subissin bef3re the 

1Intble CAT, I 1&ave not suppress 	any iaterial fact. 

And I sign this verifictin zn ti 	 day 

of OCAYLOt 2002. 

DELN. (F9f) 

IU518O% 
Oir'' cccm 

0/0 rh. 	
44 \fr,)4r.' 7Mcdm, 

artm iTU! 

A3saT' I 	cc'rn 
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DEr/.T 1 
 D 	/i,1 	.. 

LL EJL - no 

A.11 H8rt3 of TUiOC.)fl, Ctr1e 1  Mutro 	 in 
u'd 'Liri' :Jflhi)jtjIU(j u uI.c u. 

Jx4tj.ofl of 	
PR22(Q) rn rnnr un mi  TI 	ti 	 n 	t: t 	 1 	 1uco 	n1 ) 

Sir, 

In pur3uflflco of nunrou3 
jdgen0 prOnounM y 

t T1,'ç: 
!'J.ur,to 	

wn 
 

GM ••i. 	i I (&j t ry 	
I )t iou no n/Do )o rnn i cI N r :".nru 1 

	

to I 	niv situatd 
.Tc1c 	C1SjO 	

to Crnt th boftt 
iJ.7uJ 	of ay urd'r 	22(C)(np }.2; 

 

Th Poy & 	 y b 	GCc'(I1fl1y frorli  
:f t.t,fj 

	

WLt th 	 of 	 Fin nc 
vi..1 0 	 C 

	dc 	22.11.9. 

OS fOithfuuly, 

• 

• •. 2/.. I , 

( C') 

L.-L. 

11 



QOV!, Rj11EWT or INDI 
D:PART!rr 

 
CV TZiCcU 

O"Icr cw 'rni J"10F1 TFLI'O)M 07r2R • TMyrc n'ro 

,, V-3/YxAtio/ 	p/2o 	dtd We l 2$th J.i.ty/ oot 

'ri, 1. J.C,5, c'rs?o 3ltj.&r, 
SrI 	C.PL.l. DTO SUcr. 
Sri C,,Eev 1  T1T L?T0 £jltar, 

4. ri 	'ur yetha, 'rMr rn'-O silorlar, 

L;uns t- 	IiXdtion of a-y f::c 	 to ' 	q'rap) 
••n etraot of the lEtter Ho dit 	25-07-2000 from tho 	-ier..i M.riaçer Tolez Si.lchr reoeive4 *t1XxX* 	,I),L, rffic, Sil&r 1tt 	. 2 000-01 cia t.d the 26 th Jul y/2 0 CO I s ai:;pended he ri th for fayor Of yr £orati, 

!r) 
3, 	(). 

	

DT,o 	
: 

aol 	Yo 	1 .t tsr PSo • 'r'.. L/T IXs/ PVf/ 2 000 d-et*d 17,01. 2 000  dstsd 16.3.2000 tod 16.034000, 
*M ith re fercnoa to the above,  the esen bav bne sz**ia.d in the 1 iht of r o'r/D l'tter MO. S7-32/!4/?2 6at,d 5th Deq, 1994 an1 c/o 	.nch orcjcr so. mp 9/94 (0)A 134/3 dtsd 27.01,94 arj 441 dt4,03,01,94, 

The orcj -  £4 very cLt. The offioj&I 	 trc*aii1 Ti ar, 	titJ. t'4 to auch btfjtj, 
The appu1canr.j In, yu 	ut liftn,nt, a-a ro zred bov &bov. o  wer not AT)1 on rtçL.r buI who were prootd to T under (JrBP sch.r.o. T oy wr oUiciatjn in Uiffer.nt 	 on puL- 1y loc&1 axrance*flt, dho b.oia anui wro not dpovdby LWC br the c r. of A1. 	 - 
Their LLbttAtjyq)  cre, prior torotio ea ¶'H were TL. oaly .nd cQj 	f a4 	pro'jm,. 	

wer
y bl ap cif Led in di ft o.rsnt or era i.e cued by ,rr/ec. Airr (z/c) • tc. 	

As 	 thj' are not sliçLb1* to get the p4yf1.**tic,, I brn.ljt, La c1aied for, 
Th, •tfi.j1 s

z4Y be
£nti*54 

,- 

Jiviaici1 Eflgi1r  o/o the 	 5-tcr. 



  

4w 
itfl1*jj 	AWLI  O Ie 	 Ht 	D 	

, J O1 	ThXTi 	Gtj':.nos. 

ar tL let N.dtz/82, 
___ 	. 

I da4id I4ici .B 	flb 	 -.. 

Wj 	 D,40, jig :j 92,0 hs.b,j ,P?otS1. Aaoltc$ 
*ZøpIi e4t02,piti troa Iis5ipj 	. sa4. 1ot bø8O, tø i.56O/., 

b4iBulIa4 th,Rtf3àrk* 
net' titi 	t 

	

Of 	 iet 

'1 

 

I 	C2..9,9Q *ppointd wiU b. U11O*d to trav pa7 

	

M 	 M per flaw Aoal.s: . preBorLbod on tk0 bn3 • rU O.P.c. 	 . 	 -. 

I .. 	 : .84j• 	(ft3rka.r) 
gz'op ?z'rf 

OOpyto&.. .' 	 . 	 . 

1.Tbo 11 ,9QU*'j  
2.3 	

Citoj. 

	

, 	tie Xioii orn( ttz'o 	ASiT iO 3Uou, ). 
The pe'BOn1 fi1 of the 1gj 'AY1 )TU.LC). 

6 0 	he 	tsn t poj 	 Tza. ic s,T.u, M1tiax VLU r.&.at 
to talc0 noeer.r antrioip in tb.i isrita. bookS of. tl. • efti*j 	ooaoez'n.d. 

7. 	Ad-c prOaGUoa flla (U.3), 
6. 	Offi•  

( 

auwr,iutGW nn$ T gruph raUo, 
SUahav Diviejo 8i.o1.76800l! 

*Of***** . 
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INDIAN POST3 AINLJ 
it 

1eqq Sunts! 	
: 

'Froth 	'r.I&I.sT1Pb TT5 	
To The AStt.SuPmnt 	nt T.T. I/C, 

J,T.O.Si1Ch 	,78800 . 

ifl SUr -. 1$00L 

No 	

Dated at SilcheX the Bt March,82' 

H 	
SubJcCt Local 

trning for ATM. 

In 0ontinuatt°11 o this office letter of even number 

dated 13i_.82,tt is requested 
totmPa 	Shri JC.D 
	uet 

5euiqr TL for 4(FOUr) weeks traiiiing in LTNB ob ioca3-
1Y 

	

theDeSter the 
the tranee,tf, reqUired may be. 

appoied aA 
	
M. 

on a ocha5iB4Oh 
however will not confer 

Ofl them ajyrit 

to regi 	p0ifltmt 
or cøntint 	

in the, post unles.8 

apProVedt competent authoritY. 
(four) 

The date of completion of 4 	
weeks training in 

respect of Shri K. 
.PaUJ- PL may please be intimated immediately 

to fill uP the. vacanCY 
01 AT148 on adhOC biS. 

This is urgent. 	 .. 	 . 

(. 
i.Sarka'' ) 

Superifltent 	
1egraph Tra:CfiC 

	

Silchar DiviS1°n Slcbar7 8 	,. 
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INDIAN ivST6 AND LJGRAPHS DE?\ TEEN'r, 

(J4JFICE "F THE SU ERINTY ':T 'rELEGAH 	 DVN .SI- X 

N0 .E_fATM/AP/834,  
Dated at 6 ilcher the 1st June 0 83 

In acc0rdance with the Orders contained Jr the General 1t 

N,,E,TelecOm Circle Shill 0ng mem0  N°. STB/.TM.2/T/C}I.11/L Date 

134-81 9 S1iri A,Purkyestha x,seni°r most TL Of D.T.. Silo 
quE1ified in A .T.M.5 training is hereby promOted cs Assistant 
Telegraph Master with effect from 1.-6-83 in the scale Of 

Of Fs.38O/- t0 
 

__________________________________________ 
p°t unle8 The pOifltieflt 	

geathtb wj.LhAY 7' olbi' f°r 
are selected by.tbeO.P.C. °r a àidiT Assistant Telra 

r. low& . 	 - 

cO 
The adh04 service rendered by the °fficials w 0uld not 

f°r the purp°ae Of séni0rity in the grade Of A.T.M3,f°r eli€ 

f0r 

The Officicle  so 
app°inted wilf be &11°wed to drnw pay 

afl°:ances as per new scales prescribed On .  the basis Of the 
., 	 ,-, t 	t_•  

The adh0 o cirrangant e3 rnede undur this Off ice letter 
E-/TW82"83 dated 2.8-83 in respect Of Shri F..A .Laskar,TL 

hereby t.nitnRted with eflect fr°u /n Of 31-5-83 and Shri. L 

is revered tO his °riginal p°et Of elegraphist and pOsted ci 

DT0  Silcber 

5c1/- R.rkir. 
SuperLnte.rido!t Tlegz'ph rj 

Sjlchar 'ivisi°n ilchaX"7 

Copy t- 
A. 

1) The General Natnger elec0ni,NEC ThLll°ng 

2, The Qffloial 	 5i) 

The pera°nel file O f the '.tIiciol 

ft. 	the A..T.T. i/C DT' Silche.r w±th r!qU5t t G1*ZC flecIFJ 

entrieS in the serviCe bOOkU Of the.°UiCiale c°rcrn(d 

In file  

6e 	O/( 	 •. 	

• 

3uperintende t elegraph Tra 
ilchP.r Divisin Silchar-70e 

A 

e4~1  lt".,o 
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NN?J/ 

y NDiJW "OSTS tID T1LEGFPHS DEAHTi1Ir 
/ 

FFICE.OF THS JThRIEWDEFT TEL RAPII TRAFIC SILCHAB 

____ 	
• 

emo No.S_9/0fftTM/AP/8 C/ 838  
Dated at3c!r 1.he13th JuneJE3 

Postfacto sanction of the .Suerintendent Te1egrOh 
Traffic Silehar Division iichar is herby accorded 

for the following 0fft0jting.arrangemeflt at D.T.O. Silchar0 

Siri. A.FUrkByaStha seniormost T1(LOCllY trained on 

the job trainee s ATM at CTO jgartala) will officiate as A, T M 

with effect from 15-5-83 to 31- -81 (17 da s) v ce I. ri D,C.D8S 

adhOc PTM wno has been rens erre to D.T.O. fijzawl.' 

Certified that the nature and work of the vacant poet. 
of An DTO Silchar ZXXXISOU is such as cannot be managed 

without 
• full time substitute. 

Sal- (FLSarkar) 
Sunorintendent iegrnh Traffic 
Silchar Divis±On Filchar:73 1 

-' 	 TelenhOne NO Siichar:::333 

Copy 

(1Ye A S.T.T. I/c DTO Si1ch8' with refei'ence to his letter 
-' No.E - /ATM/B33 dated 2 -6-83, 

The ACCOUntS Officer 	P) O'O the G14T/ 	Circle, 5hilIOM 

79301 for in fornia.tion 

QPfice conyc 

() S'ere copy. 

(R..arkar) 
Sunerintendent Telegraph Traffic 
Si1cár Division Silchar: : 7POO 
Teleohone No Silchar::333 

\ 
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IN THE CENTRL ADMINISTRATIVE TRIBUNAL 

GUWAHAT1 ENCThGUWAflATI. 

PI F 

I LL 	 U 

IN THE MAtrTR. OF: - 

Shri Chinmoy Kumar 0th a others. 

..., Ap211caat. 

-Versus- 

The Union of India & others. 

06. Pespondnts. 

-AND- 

IN THE MA1'TER OF:- - 

A Re-onder-in-Opposition filed 

by the applicant Sri Chinmoy 

Kumar Dab against the Written 

Stetemenc in O.A. No.118,'2002. 

(Re-j oincle r-in-Opposition) 

I 	Sri Chinmoy Kumar Deb, 	son of late Upendra 

Kr. 	0th, resident of village 	Shaileasree Lane, 

Tarapur, Silcha.r, Assam do hereby solemnly affirm 

and state as follows: 

Contd.. 



That, 	I 	am 	the 	applicant 	No.]. 	in 

O.A.No.118/2002. A copy of the Written Statement was 

served on me by the Respondents on 28-11-2002. I 

have gone through the said Written Statement and 

understood the contents thereof. The statements and 

averments of the Written Statement which are not 

specifically admitted hereinafter by me are to be 

taken as denied. 

That, as teqards the contents of paragraph 1 of 

the Written Sttemeit, the Deponent respectfully 

states that the respondents have alre8dy accepted 

the coPtention of applicants that Assistant Telecom 

Masters on promotion from Assistant Telecom Masters 

to Telecam Masters are entitled to get the benefit 

of F.L22 	SNow F.L22(i) (a)(i)J following the 

	

- 	 -- 	 ..--- 	 -.------- - 

orders of various Central Administrative Tribunals; 

and the Department has already issued the orders in 

this respect. 

That, as reçards the contents of the paragraph 

2 of the Wrttten Statement the deponent has no 

comment thereon. 

That, as regards the contents of paragraph 3 of 

the Written Statement, the deponent begs to state 

chat the respondent authorities has felt Co give the 

factual position. The factual position is that the 

( 

Cont& 
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officials were promoted from Telegraphist Cadre to 

Assistant Telegraph Master Cadre and then from 

Assistant Telegraph Master to Telegraph Master Cadre 

on the following dtes 

Si Name 

No 
c 	r 	iy 

' 

 Sri 3. C.Das 

 Sri H.C.Paul 

 SriA. Punbnyartha 

D.O.E. in 

SVC as TL 

20-06-63 

25-06-63 

25-06-63 

04-05-65 

D.O.P to 

Cadre ATh 

03-03-82 

07-08--B 2 

01-07-82 

27-12-82 

D.O.P to 

Cadre TN 

17-08-83 

17-08-83 

17-08-83 

11-08-83 

The above facts have already been informed by 

the S.D.O Teleqraph Traffic to S.D.E. FRD of the 

office of the General Manager at Slichar. But the 

authority has not indicated that on 11-08-83 all 

Assistant Telegraph Master were merged with 

Telegraph Master Cadres as per order of D.G., P&T 

ittters  T.E.- II dated 17-08-83. It is a 

fact that the applicants got B.C.R. promotion on 

completion of 26 years of service being counted from 

the date of their appointment in the fidder Cadre 

Telegraph) on 24-10-90, 24-10-90, 01-07-91, 24-10-

90 respectively, the deponent states that more than 

60 officials of this Circles which were in the 

similar position were agitating over the matters 

since 293 and only when they approach the fon'ble 

Central Administrative Tribunal (CAT) was pleased to 

pass orders in favour of those applicants the 

authorities complied with the orders of the Konble 

Contd, 
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Central Administrative Tribunal (CAT) to give the 

benefits to chose 60 officials. However, 

unfortunately the authority has recently started to 

reject almost all the representation of sitiler1y 

situated persons mechanically. 

Copies of the aforesaid order is 

annexed hereto and marked as 

ANNEXURE * i & 2 respectively. 

5. 	That, as reqards the contents of paragraph 4 of 

the WL'1Cten Statement, the deponent respectfully 

denies the correctness of the same. The applicants 

were working as A.T.M. Assistant Telegraph Master) 

on 17-0-8 when they were merged and promotion to 

the Cadre of T.M. (Telegraph Master), the applicants 

got their pay in the scale of Rs.425 to 640. 

However, the Department made the mistake by fixing 

the pay of the applicants under the then 

.R.22(C) (a). In fact the applicants were to get the 

benefits under the old F.L22(C). This position was 

also ratified by Hon'ble Central Administrative 

Tribunal (CAT) in the pronouncements of different 

j udqznents. 

- 	6. That, as regards the contents of the paragraphs 

5, 6, & -1 of the Written Statement the deponents has 

no comments thereon. 

ContcL. 
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7. That, as regards the contents of the paragraph 

8 of the Written Statement the deponent begs to 

state that these are not factually correct. Though 

the applicants were legally entitled to get the 

benefits of pay under F.R.22(C) in the post of 

Telegraph tiaster. The applicants have not been given 

those benefits arbitrary. Be it stated here that in 

quite a good number of cases the lion'ble Principal 

Bench, CAT and several Benches including the }Ion'ble 

Gauhati Bench of Central Admnisrreti.ve Tribunal 

have observed that the action of the respondent 

authority in not giving the benefits to similarly 

situated persons who were promoted to the post of 

Telegraph t4aster from the post of Assistant 

Telegraph l4aster (Ad-hoc) were arbitrary and not 

sustainable in law. Accordingly, the Hon'ble 

Tribunal was pleased to direct the respondent 

authority to grant the benefit under F.R.22(C) (Now 

F.R.22,1a)i)) to those applicants. The deponent 

states that the applicants are entitled to the 

benefits of pay under office Communication No.D.G. 

P&T Now Delhi No.213/4174-SIB 1 dated 07 / 09-12-74 
'---(J-k, 

issued by 	J\-'J M-° -where 	it 	is 

clearly stated at Clause (C): 

"The offjcials so appointed on Adhoc basis will 

be allowed to draw pay and allowances as per the 

Contd. - 



q 
22Y 

need scale prescribed on the basis of the 

recommendation of the 3 Pay Commission. 

The deponent respectfully states that one Shri 

ICHisra and another Shri R.C.Pául whoi were 

promoted to the post of Telegraph Master from Mhoc 

Assistant Teleqraph Master were givers the benefits 

vide C.S.C.T.O's letter No.ZTA-12fATM/150 dated 01-

01-82 under .R.22C) old in ornp1iatwe with the 

order and judgment dated 23-09-83 passed by the 

Hon'ble Central Administrative Tribunal 	CAT, 

Guwahati in O.A.14o.134/93. Another similarly 

situated 4 officials were given the same benefits of 

promotion from Adhoc Azztstant Telegraph Master to 

Telegraph Master in compliance with the order and 

judgment dated 19-12-94 passed in O.A.Nc.22$/94. 

Copies of the aforesaid orders and 

communication dated 01 / 09-12-14, 

01-01-82, 23-09-93 and 19-12-94 

are anneted hereto and marked as 

AN  WP1ES- 31 4 1  5 & 6 

respectively. 

That, as regards the contents of paragraph 9 of 

the Written Statement, the deponent has no comment 

thereon. 
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That, as regards the contents of paragraph 10 

of the Written $tatement, the deponent categorically 

denies the same. 	The deponent 	respectfully 

reiterates what has been ascertain in paragraph 6 

herein above. 

That, as regards the contents of paragraphs 11 

of the Written Statement, the deponent respectfully 

states that respondents has been trying to mislead 

the }onble Tribunal by resorting to some irrelevant 

matter. The case of the appiicanvs is very clear and 

simple. The applicants are legally entitled to the 

benefits of pay. 

That, as reçiards the contents of paragraph 12 

of the Written Statement the deponent respectfully 

reiterates that these are not based on facts, the 

respondent authority measurably fail to take 

concrete decision on the question whether Telecom 

Master's posted AThs Cadre should be given 

'.P.22(C) told) benefits or not and the respondents 

took about 16 jears to take a decision on that. The 

applicants are not responsible for the delayed 

decision of the respondent authority and they have 

approached the Hon'ble Tribunal for redressal of 

their grievances within reasonable time. 
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12. That, as regards the contents of paragraph 13 

of the Written Statement, the deponent respectfully 

states that these are not correct. In fact, the 

ratio of judgment in the case of O.LNo.134193 and 

O.A. Mo. 225194 of ffon'ble Central Administrative 

Tribunal dvide Annexure-5 & 6 are subsequently 

applicable to the present applicants. 

13 That, 	as regards the contents of paragraph 14 

of the 	Written 	Statement, 	the deponent 	has no 

comment thereon. 

14. That, as regardS the contents of paragraphs 15 

& 16 of the Written Statement, the deponent 

respectfully states that these are not correct. The 

O..'s cited by the applicants has got strong 

relevancy to the present case - where the 

petitioners were repeatedly appealing for granting 

F.R.22(C) benefits to Telegraph Master promoted from 

Assistant Telegraph Master Cadre and more then 35 

cases in the Courts and about a dozen of Tribunals 

of . different States supported this contention 

through the Department took 15 years time to issue a 

common order in this subject. 

3.5. That, as regards the contents of paragraphs 11, 

18, 19 20 of the Written Statement the deponent 

has no comment to make thereon. 

.11 

J4 - - £ 
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6. That, as regards the contents of paragraph 21 

of the Written Statement, the deponent respectfully 

states that after dispute arose on fixation of pays 

of Telegraph Master promoted from Assistant 

Telegraph Naver, all the promotion of Ass istant 

Telegraph Mascecs tere give a general nomenclature 

as 'Adhoc' Assistant Telegraph Masters, though their 

regular prornotion on Divisz.onal seniority besLs was 

maintained by respective Divisional feads but no 

D.P.0 Was held on Administrative reasons for which 

the eligible officials should no have suffered. But 

unfortunately now by showing that Administrative 

lapses of non-holding of D.P.C. for promotion of 

TL's to ATM Cadre as if of valid reasons the 

respondents want to deny the justified benefits of 

the petitioners, which is most unfortunate part of 

this case. 

17. That, as regards the contents of paragraph 22 

of the Written Statement the deponent respectfuUy 

states that he has a good case and the Hon'ble 

Tribunal would be graciously be pleased to grant the 

relieves sought for the application. 

18 	That, the statements made in this e-jc.inder 

and in paragraph t 

are true to my knowledge, those made in 
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paragraph -1' r 7- 	are tatters of records and 

the rest are my respectful submission before this 

Hn'ble Court. 

And I set my hand on this ne-joinder on behalf 

of all the applicants, today the day of 

anuary, 203, at GuwaMati. 

Identi. i.ed ky 

Advocat 

co ku-d 
DEPONN'F 
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• 	
• 	No.EST-1/FXXN.pAy/99_2000 	 Ontod a t Sitchor 16/03/2000 

To, 	• 

• 	 hrt S.P.Chkraborty, SDE(IrnD) 
0/0 the 	Si1chr SJ Slichar '1 	

// 	

OMT 788001 

• !ubi.. 	Ptgntion of joy from Akwig Ad - hoe AiM to t(oTop)-caia of 
Thri J.C.Dao, cIM, (2) Sii C.Y.bob, r.TM, (3) Shri M.C. 
Paul, Sr.TM & 4) Shri A,Purkayastha, SR.TM, Dt0 Slicher. 

Your office letter flo. E-20/tT/Ceflh/104 doted 24-02-2000, 

• 

 

The Oboo neut toned oflicials ioro imparted 4 week 'OJ THE JOU" ATM training locelly. It sppeers their Service Book a nd other xr 
records that they were appointed ea AIM md on Ad-hoc olficiating 
baoie. But their appointment wa approvecj .by._th_Djc. 

• 	 However, their appointment, bests of working, spell etc. as Adhoc ATM are furni&hod below for ready roforonce, 

A n T ~MLAR5 OF APPOLtmJJtrT 

r 1. 	 Shri. J.C,Da, C114g- Tito official haG workod fil ATIA,. in ., Adh oc  

	

Qfg)tijs At AILaWI. 1)10 for the period of 07-06-82 to 11-10_11 & 	( 11H0 S thorofter at DTO S ilchar from 22-10-03 to 30-11-03 i.o. tho deto of his promotion to LSG (OttiP), 
/ 2. 	Chri C. F.Qeb Sr.TMi -  Th9 official has worked as AdhoC1M 

•(Ofjtci) at  DO Sticher w,e,f. 01-Q-82 to 30-11-03 i.e. tIo date of his promotion to LSG (oltiP), 	- 

t)H 

rtl 

tThri M.C.Paul, Sr.T1.'t- The off Ic 131 has wor)coçl as ATft.Adho_. 
bai (QffgJ at Kohtn & Slicher DPO w.e.f. 0 1 -0782 to 20-11-83 i.e. th date of his promotion to L 	(OIHP). 

Shri A.Purkaya5tha Sr.TMi- The official hos worked 	_Açhoc. 
different spoil iMtx€I at dO Agettela lie has also workod as adhoc AIM (offtg) at DTO Slichar in sevorol 

spell offiiciet.ing basis. The spell werex2K1.. 27-12-02 to 09-03-03, 
01-06-83 to 22-.I0-83 and 23-10-83 to 30-11-03 1.o, thr 	to of his promotion to LSG(0tBP), 

Tho Sorvice bookG of the oi ftc to I it 31onjwI1 	lnvnnt 7 'ord i.e. indjv1 jdtjal appointment its /dhoc ATI.I otc. are foz 	od hero. t'.)i for favour ,  of your kind disposal oloase. 

Copy forwc 
the A& 

C-3/F 
O/Cop 

rdod tot- 

	

UI i/e (iii) iilcnor with reference to h1 	ott ico lotu'r '1o. 
Xotion/99_2000 'isted at Slichar the 14-03-2000 for tnfmn, 

.,*. 	 'r'• 
• 	

aiI1) 

3(kL.. 	,i Unit 
- 	 (Ui:h. •iptftflI. 

	

- 	 r-• 

nciot- 4 I(Four ) 
Sorvico Books 
11 Copied Xerox 
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erger of tI'e c:ulrc of Ai'Ms into tIit of I1SG TMs 

l 	• 	• . 
(D.G. j&T'  Lcucr 	No. 	15-I8181-TF.-I1 4 	Oi 	tipjrnd:itioi 	of 	the c1iihtc 	ATMs 

to 	1hu Ittsts 4Sf I .sç; 'ii 	hc • inenutihenis ivay - a(('(! I7-83. 	 ... Our No. 'I'-  1 121  • 	: 
'cg:riI • I am 	diiccted tosay t1u 	in 	tiiance of th( be gR'ei 	an 	tiIictn1 one tnnth 	uiio •1 

(If 	CIViCC. ..- Rej)ort of 	CoiiiItc 	on Tciccomnuinic.ition 1cicgraplt 	I'itIIic 	in%trtnncnth 	as 	they 	had •: 

o'\ 'inc.cc 
•he qucstion of Mergu of t1i 	c itire 	of 	Assit- alrc.idy icu. IVLJ 2 montltc trnning as A I Ms • 

ti 	
1 CSCnt I " Tcicbrp11 Mistcrs into thit of 	1_SO Tckgriph S .  The prtccnl pty of such Al M c, w ho get 

tds1jIjon ,' tslastcrs has been tinder 	considcntion 	of 	iltis . reverted (tile to 	niavaIahiIity 	or 	LSG 	1'lt 1. 
t:ttisaton ;. 

lflcc for 	one tiic past. ross. 'tty he prti:ctct1 by gIflhlt of personal pay , 

. 	 a 	view 
•: 2. 	The P&T Board 	is 	now 	picased 	to to 	be absorbed 	iiist 	future incrca 	in pny. I 

. 	 Iniii8ti•;t- ' 	 • decide that the cadre ( f ATNIs, in the. jy scalc On proinotktn ilic l)tY  of Sticli cflptoy( CS should  
of Rs. 380560 may be merged and 	% 	of be fired tinder noiiiiai 	rult-n. 	with 	reference 	to 
the cxistinganctioned posts 	of A'I Ms may he their pay as Telcgraphists. 

I  
pr'tdCd to (ha t of 	LSG 	rcicgnph 	M icterc, 6 	In fiituic the 	posts 	of 	LSG 	rMs 	for 

1111) 	
. 

4nthc pay scale of Rs. 425-640. 	The Heads of looking atcr the work of ATMs, may contiruc  
Circles in iy sinction the requisite posts of I SG to be cinelioned by I lt atls of Circics till rc\ISCd 

1 1  TWO  to the 	extent 	of 85/0 	of 	the 	existing norms Ill c colvcd by IWSU/S1U 	within 	their 
i • nctioncd strength of iTMs undcr them and own pwcrs, to the cxtcnt of 85% of numbcr of  
Central : ibotish the balance 1S/o 	posts 	of A I Ms, 	by posts/jiislificI 	as 	per 	.norms 	preset ibcd 	for 
ii trc 	•11 everting, if nccccs'iry 	the surplus 	ATMc as ATMS ',uk this o11ic 	letter 	No 	19 20/80 1 1 1' 

- Tcicgraphiss aqainst 	existing/future 	v'icincics 11 datcd 4 1(1 80 	Such po'.Is will be over 	and 
of tclegrnpisU; 	.. nboc the 20% functional josts of ISO 	Tts 

3. The promotion of ATMs to that of LSG v1uc)t wiI 	be 	sanctioned 	by 	the 	Circic.. 	In 
TMs would be on the 	bnsis 	of existing 	riilcs. order In 	cnctirc 	Ilmi 	Ilv., 	35% 	rcttuction 	i s  

\ dvi;crs 5 the cae of cxiting ATMs, 	who arc eligible actually innile 	eltective 	while 	ancIioning 	the 
.P to b 	promoted as LSG TMs by vrtuc of their of I .S(i TMs in lieu 	of 	pnsts of ATMs 

iSurpl 	( ' uniority in 	I clLr riphists 	their 	pi Onhilti011 	M nniiunl i c i( w of 	all 	the 	( 1 0,/i) ro 	shrmld 

IS(, 	I t4 S cr tiChit 	It on 	the 	post 	of 	A I 	i first he einpIcicd and tltetrtficr only aulditionni 

woulul not iii Vol YC a 	uiinption iii 	dtit icc or t posts of I S( 	I Ms fotin I jictsfl •1 	at 	8 S% 	ot 

neat 	(It 

It

ponsibilit ics 	of greater iitiporlauicc. 	1 heir the nni ins npplicable to ATMs should 	be sane- 

1(11 would be u1cd tinder 1l 	22 (a) ti 	) 	i.e. al 	il 
. may 	it .; tame stage as In the pay 	scale of 	Asstt. 	'Felc 7. 	'I lis issue with th 	concurrence 	of 	(he 

graph Masters, if th a t singe is 	nv5iilablc 	other lt&  I Fi nance vidc their 	U 0 	No 	467211 A I! 
nmcnt ise, at (lie loccr stage 	trelting the 	difference 83 ditcd 1 8 83, is opprocd by M 0 I 	(Deptt 1..: 

rue(I 	jj is personal pay to he absorbcd in future 	mere -  of 1pcnditurc) iJ.O. N. 	1--I926/Sl/82 tintcd 
Icst 	Co- ; 	meats. 10882. I 

rcconi- G S 	Wntcs—(Conid from last jmic ) 
• 	 Ic visited AMUA. A on 	26IIi 	J lily 83(41 disciis ouilsi:iiiditig problems of 	N\V 	Circle 4 mrt s 	Ott  with (iM 3 Shiri J.P. (arg. 	lie tilso 	addressed well attended meeting ol 	(he 	P&1' workers 	in if,• 

cro Compound. 	lie visitci Jnhaipur and Nngpiir on 	15111 anti 	I (thi August 83 	after 	nttendng t! 

• 

M.P.C•ircic Conference held ut Sagan on 	14th August 	83. 	tic 	wns 	amongst 	the 	activists 	of 
Sahar.tnpur Divisions during thiir confreiicc he'd at I lcurilnr ( t il 	nit 25111 August 83. II 

.. 	Circle Conference 	f \V.fl. (lick Is at 	Aann1 Fr.iin 1 2ii 	to 15iI 	September 83 '1 
iii 	• it - 

li'ijkot n ill host Cujrnt ( onft reuce in Ilie 	1i t iiec k of 'Scp(t aiber 83 	Orissi ii ill hold their 
conference at Cutlack in the month of September 13. 
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d• OFFICE O? 	Gi.i4 &AAj;G1 

lip 
U.1 thoH3adS of 

/J3. 	' ç'( 	'ru( 	t 	 •rj'j'- 	, 	• 	..• •, 
Th 's,T;Ts/Jorhat/shiuong.rzJ 

(3\  
r. 	rJt 

Subj 	: 	 Ti 
* 	C.Y22 OF 	 • 	• 

'. £ 	' 	 t •#•4dC 	iii 	(i,'' 	'i• 	4 U 	Jr  

-. 	
Y1 ' 	.}.. rj rA 'Oj  r%j,  i• cJ txf 

copy ofD G. P&T New DiJLr1i1.;ter 10o213/4/74r.3TJI C. 
7/9l2? A  0  sent heriwithYou aio'rcu s'; ,d[to 

clar 	fiom thB pr43Gnt ininthmnts ho aI"i workig as  
want to ont t.2 conditionally and voluntariLly for th A G - ora1 ltha . 
with' clt't . 1 ud?.rstandifltg  that(SuchOPtiOfl5"U1d be, dmed aS f .1çl '. 
and such uj 	St will havc no claini in 	ir OX1tLhth poStSj,of 	Ii und 

.i 	I_ 	_ 	f_ r 	. 	' 'j , 	 ) 	., ,•. f 	J 
I ,• 

03 
forwd' 	options rto this office at1an a2ly dtt3. 

. 	., 1. •4 	Ii 	• 	, 	- . r 	 • 	f 	'l.• 	- 	 • .•., 	, 	. 

fL' 	•' 	. 	 •• 
top 

7
. 

zj 	• 	 r for Gcflc . MaflaCr 
•..1ICirclu,ShilloflG-7930"1.'--" /. 
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• .. ..' 	. 	-. 	'-' 	-'' 	 I 	 • 	.,.• ••,. 	
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' çopy. oitj jjo 	 I 
I 	 I 

Sub:- 	- IST 1iT-TiL. PH 	S - bPPOIUT £1T3 TO 	. 	',-•: 
.OF  

I I'  

I m dirct'd to bvita rf .rcc to this offico1 
;4.C/7*.',-L dntd 98-74 U der 'Wh.Ch a ntiw cadre of ,sststant.-. 

h ;,Lt rS h 	' creat .'d.The 1ecru1tmflt hules for .T31ogr'p   • 	thgpotL i.t th n.wly cretd cccth -  of .10TMs ci 	yt to b.. . * 
fna .15i 1 P t:ikg fin:;lisatiOrt of thu_1craitflGflt 11uleS t has  

dcidd 	. 3ucll of tneprs3flt Inc 	11g_a10 	rk 	th 
• 	1In n.'y .. p:flitt3d to do s 011 O;l iha cl'.-X 	idrStnidiflg thTThuc 

• 

	

	cptionC tou1 be cL-;ri'd cS fInal sxi1 such opt&?.,S will hve no claim 
in f'utu:. o: th: post of 

	

L 4c A.T 4 Mt., ar.d 	.t to ct uc0:.tf.oitL1y zt 	volur.tar.I.y 	c• 

- - -. 
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C 	 U1L 111vcaflci'3S .fl 

	

! 	 im&'bsing,be fi11d on acIhOc baSiS S 	thO 

	

4 I 	MAstruC.O.1s ' issued in th1s. oi11c lGtturS 	 4f 

1 1 ?dated Vs..' 1-i69, 28/ ].2/69..STB, I th.td 6-'9.-?1 and 
tk 	 filliig wUl b3 mad&n 14h oilOwi1OrdPOm' 

p.aphiStSi, r 	 • 	
'Ii, 

b (Li 	•l4d 	 2 

a1 	

2 
14  

j.)Offici2 lho ra 	(3 icjy s :lccid' arid 	Cou]•d 4 not)<2_ 
ba trined for ac1il i3tr tiv retSoUS 

 
. 	

1 	'aip. 	, 	• 

' arid. ijj4  )1 nw2volunt ii's to b'.  
,Or;  

&
Ile . 	

$ 	 - 

 lt , 	
appointfl1kt1cwi1l;b"3' puruly 	thoc. : nd,.th3S of 

..t 'willhtv2JOt cla1ra 2 (fOi..iCOfltiflUtfl 'egii'i 	th y.t, posts unless 'y 

ar s 	of iw LGC.&.UitflGflt 1ulS fo'thi 	i 

of /%T15 s 	 thyi3r3 iaud0Th cQridid,'i3S s ltof1 
• 	ppoiniwiundwhO uinVd not b'n traiiid will b3iInprted" 

	

on th. j ob.: $I,tr irxj.ng  for four wk5 b;foiG thøy 	3 appoirLC. S 
3 uch tr3ining will b:3 ;ob oriented and will. bo  •irnpa 

10t:ally . 	D1C'IS whf3r2 ZheSr3 p.r3OflS :r3 to be aPpOlflte() :d 1ii.l 

b. 

	

	 :tuipl of'icer in chi g of th Tlr,grph Ofiic An 

2..tiO14  4th h 11ad of th, Cii Cl conSul  

30 	Tn', officialS 3o aj)p1nd a 	.T.Us on a11oc bituU 

	

4 	 . . 	• 	 •.- . 	. 

b3 	to th 	pp 	 .OwiV)c5 .S p'2 th flAw  

pras 	011 th(3 i)dSiS of ch 2. ..COfl 3 	ions or 3rd pay 
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CCPITRAL AOIINISTflATPJC 4R1UuAL( 
CWAIIATI flNCftj I Ct)4AHATI  

p.A.1l4/93 

• All India Telegraph Trarric 	
(t\ 

Cino1oyIe Union, Clan-II1, 	' 

	

• A 5 3.., Circle. 	 •.. 	.Applicant 
_vS_ 

Union of loj. & Ore. 	... 	RoepOndent' 
Pf(S.(NT 
THE IiON'ILC JUSTICC SfII S. IIAQUC, VICC CIIRtYIIPi, 
Tilt HOUI$U.SI'I\l p. L. SAFIGLYINC, MCN5CR (ADmi.). 

23.9.93 ' 	Learned counsel fir B.K.Sharmo 

submits on bohaif of 56 applicants 

• 	I /'• 	ruho are holding post of LSGTM. 

They are ieprasontod by the Jice-
President Shri S.C.Chancja of All 

india Telograph,Traffic Employees 

,Union, Class-ill, Asam Circle. 

• Also hoard learned Sr.C.C.S.0 Mr 
• 	• 	, S.AIi. 

• 	The applicants have been 
I. ...._..__...._.... . 	- 	 •-•- - .•.•.- ........ 

• promoted from ATM to LSCTII nnd 

• claim entitlement of pay fixation 

under V.11,22(C). Mr Shams subnite 

* for diaposol or this application 
$ 	 I 

granting relief In conformity uih 

the judgment delivered by the ,  
• 	. 	Principal Bench and other Benches 

* for employees similarly situated I 
• on promotion from ATfi to LSGTM. 

/1. 	
For the Applicant - 

Mr. 8.K. Sherma,, 
'It. I.)'.  Choudhuty, 
fir. Styon Sarma. 

For the flespOndente - 
Mr. C. Sarma, 
Adl.U.C.S.C. 

Un have perused the follouing 

	

1 	 , previous judgments :- R.No.T-336/ 

r\41RA 

• 	
: 	 85 (C.T-703/77) '( Principal 

	

• 	• 	,I3onCh ; (2) O../139/90ot Calcutte 

	

'I 	* 11 • 	Bench; (3) O.A.39/90 of Patno 

\ ' ;i 	 -'( ;i' • 	Bench; (4) O.A.1334/91 9  1297/91, 

66/93 and O...43/93 of Ernakulm 

• , Bench. It was uniformly held that 

the post of LSGTM involved duties 

of highor responsibilIties thom 

	

1 	 l 	those of Aill and that occordingly 

	

• 	• 	 • 	 . 

	

• 	 on promotion from ATM to LSCIM.' 

the promoteos are entitled to* 

have their pay fixed .in the 

promoted grade under 11122(C). 

	

• 	 Uo fully agree with the •3eid .' 

	

I 	flndin,9,('The applicants in the 

	

: 	instt.CaeO are simllarly situa 

tocVnnd entitled to sImilar 
S. 	

• 	 benefits. 	. 	... , 

NA 

- S 	

: 	 • 	
C C f' •• 

.':.. 



r 

/ 

• 	 :. 
,23.9.93 • 

. 

Accordingly this application 

' 

•' is .aulouad and 	respondents are 

,cJ1rectucj to 	fix tho pay of the 

applicants 	in the post of LSCTN by •  

applying the principles of FR 22(C) 

• uith all consequential benfits 
S  

- : "incing arreor salary and mcxc- 	I 

/ 	 $ 	 • ments 	from the date of their 	• •. 
promotion to the posts of LSGTM 

/PlJO fr  
::P:0O0::d:: 

'date of 	receipt 

f ( This epplieat ion is disposed 

or with the above order and 	iroc- 

\\% 	p>I 	r 	
• tion. 	Inform all concerned 

Sd!- S. Haque 
S S  

V1CC CHAIRIIAN 

• Sd!- C.L.Sanglyine 
• 

5 	
t1M8LR (Aiu) 

S 	 • 	• 

e'llf led to niv Tofi e  Cope 

A ) r \'? 7 Q4Outu l?iqt, u (Ju'1).ji/), 
bøt,; 	 •:t j 

• 	Ij..r(',i,w.,b,.,, ttiju. 

• 1 

• 	•:. v: 
S  - - - 	 S  - 	

•_S 	 -• 	 4SS 



' V. 

/ •_ 	
/ • 	 V! 	 LIST OF APPIICrS. 

Name of official 	 Date of 	Office in which 	Remr.ks • 	____________________ 	
effect. 	wor}clng/l_st 

- 	 workccl, 

1. Sri M.1.Ry 	• 1.6,74 	. C.T.O.Oauhatj Retired. 

•/ .J4'ltfe Ch.melj DUtta Ecpi:red on 
WI. Late R.L.Dutta 1,6,74 C.T.O.Silchar 27.9.82 

3, Sri.S.N.cha,orty, 1,6.74 C.T.O.Sjjchar Retired. / 
4,-Mrs E.Lyngdoh • 

1.6.74 C.T.O,Shj11nn. 
Exprd on 
1.5.81 

5, Sri N.C,Halljck 1,6.74 C,T.Q,Qauhatj. Retired 

Mrs 
W/otato 

Laks)-iuj Bale BarTnar ?)1re3 in 
B. C. Baz,nn 1.6.74 C.T,O, Osuhati 	V  27,12.f9 

Mrs 
W/s 

Xalyanj Chrakrsborty 
Late E:id on S.R.Cbakre.rty 1,604 C.T.O.Gauhatj 17.4.84 

1- 6 •1-4 C.T.C,lchar Retired 
9. Mrs 

W/o 
Klesidian Mawx'je 
Lt.e R.B.Pugh 1,6.74 C.T.O.,ShJlling Expired on 3.3.1 

10. Sri. K.B.Bhattacherjee 1.6,74 C.T,O.Agartals 
3.3.89 
Retired 

11, 	N • K. R.y 167 

12. 	N  D.. K. Dey(I) 1.6,74 C.T,O.Silchar 

13,. D.Thakuria 	. 1.6.74 	. C.T.O.OstthaU 

140 	N  N.G.Chakrabvrty . 	1.6.74 C.T.O. Gauhat,j 

15, H.X.9ruah 1 1 6,74 C,T,O.QaaU Retired 

16,MrI 'kndita Eu 
We lute N.J.Par 1.6.74 C.T,O.Gauhatj 

Expired •n 
12,10,87 

17 0  Sri S.P.ShBttacherjee 1 1 6.74 C.T.O.Dlirguh 
18, I. B. Da 1,4,75 C,T.O.GaühaU 

.19, M.X.Nj 1,4,75 D.T.O.Tinsukja 
V 

20 0 	 " B. B. R.y 1.4,75 C.T.O.Shiilong 

210 V 14.606 C.T.0.Cauhatj 

U 22, 	N  S.N.Dag  I.l e 7o D.T.0Jwgo 	V  V  

23. Hadun th, Das 1,1,76 C.T.O.Gauhat..j V  

240 	N  .S,'rhymthi 5,2.82 C.T.O.Shillong . 

25, 	" S.R.Singh 11.2,82 C.T.O.0aUJat1 Retired, 
,N H. M. Naiidl. 11,2.82 

N  H.C..zmar 11. 2.82 C.T.O,Oauhatj 

280 	N  So C. Chanda 	• 11.2.82 C,T.O,Gauhatj 

 S.P.Mukherjee 11,2,82 C.T.O.Djbraigarh . 
 K.K.Nandi 30. 	l.E C.T.O,Gauhatj. Retired 

V V  V  V  

• V  • - 	
V -- 	-• 

•. 	I 	, 	 • 	 . 	 . 	. 	V 
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PICEII$TJ 	 . 
( 	 / 	. Sn, Hame •f offici1 	 Ditq of 	Office in t4111C) 	Rr'misrk,j 

jfect 	Werkin/1,.st 

Sri, a. K, Dey 	 30,11.03 	C.T.0,Gauhatj 	flaUred' 
N 

P.K.bhattacorjoo(i) 	30,11 6 03 	C.T,Q.QJaU 
33 0 	Huku]. Chndra Dig 	30,1,83 	C.1,0.Gau.hatj 

.30,11,03 	C.T,0.Gauh4U 
. 	

.. 

.••'" 35•: 	H..Achj.jee .. 	. 30,13,83 	C.T.0.0aUJat1, 
 • 	36. N 	KDutt 	 30,11,0 	C.T.O,0uj 	Rltired 

370 	Giridhar Da8 	 30,11.83 	C.T.O,GauhaJ 	Ret..tedf 
j 	1 38, N  X,P,Dey 	 30,11.83 	C.T,0,,Oauij 	 ' 

39• N 
 8.K.Q•udhury 	 30011,83 	C..0,QauJU 	. 	

• 	
I 

• 	40, 	T.K.$aha 	 30,11,83 	C.T.0.GauhJ 
A.K,Hjz1 	 30.11,03 	D.T.O.Bongajgaoyi. . 

42 	B-.H.Purkaya5th 	 30,13,83 	C.T.0.Gauhati\ 
43. Hre. iba Roy. 	

Expired .,ti Wi Late Ben.y Ray 	 30.11.83 	C.T.0.Gai.IJiaUI 	l,,6'9X 
440 3riS.K.8hhJ0 	30.11.03 	 :. 

K. Deyj) 	- 	3O1 I .-t3 	C.T.o .Sh4qa,, "  
4ç. 	H.K.Bhattacherjae 	30.11,83 	C.'X.0.Shilleng 

A.K,Das 	 30.11.83 	C.T.0.Shiliong 

Be P. Da.s 	 30,11,03 	C.T.0.Shillsrng 

N  D. K. Ch•udhury 	30.11,03 	C.T,Q.Agarta3a 

SO. •  Be Deka 	 30,11,03 	C.T.0,Gauhatj 
51,—' a. C. Paul 	 30, 11,83 	C.T,O.QauJatj

40  
52, • Be P. Jcharjee 	 30.11,83 	D.T.0.Haj1akdj 
53., itr Lila Ch.raborty 	30.11,83 	C.T.0.Aqartala 
54, 3d. J.K,Pedder 	 1,11,75 	C.T.iO.Shillong 
55. 0 

 B.N.B.rkakoty . . 	30,11,83 	C.T.Q.Dibrugarh 
56 0  0  H. H. Piul 	 30,11e3 	D.T.0 nM DIphu 

, 	 •1 	 • • . 

• 	 I 	 . 	,.- 	•. 

	
•j •f 	 •. ,. 	. 

p .  



'-5 

• 	 '1t2'' 	 _______ 

WTRL 	11STfli 	Tfl180t*t 	(7\ 

__ _____ 
 

	

• 	 !2±91 	 - 

All India T.l.qrS' T,sUtc 	 7 

Cp*y.SS Unl.n. Ci*s,.iii, 
Asa, CIcts. 	

•.. 	Appitcinti 

sn it IndiA £ OrA. 	 ... 	P,sps'YiS'ti 

• 	 nttU1 
_ HoU uitic SHU . ctAu"'i. vict c&1qt. 

nt the ApptIcAiti 	...Mt. O.I'. ShirPa, 
I. ?.%. Ch.udaury, 
r. S. Satia. 

Fir the Ri.pSfldSfltA 	... 	• C. SAr.J, Adi.C.C.S.C. 

- 	 -• - - •.-- 	 a  

	

— 	

up.CC tflt 	• 	i.ic 	 C01T 	DIDER - - 	- 

• . 	•• 	 --•-; --------------------- 
a 	I 

)9. 12 .94 	Vr. S Y StuIrme for the applicant. 

	

• 	 : 	
t. G Saraaa, Addi. C.G.S.C. for the 

• 	 , 	rcspOnJentS. 

btice before adrnissiOn was issued to 

• 	, 	the tc'sponefltS to sh'v Cause as to 
* 	• 	why the application shId not be 

• 	,, 	adrLtt,d. ib sh 	cause reply has 
-. 	

---: --•-• 	.- 	
bcn flied butiZ,  

$ 	C.G.S.C. who appears for the rcpordCnts 

stats %hat relief has aLready been 

• 	 • 	graritcd to the appl,icants as prayed 

	

• 	
' 

 

and the pp1iC8ttfl wOuld nd survive. 

• 	 • 	 • 	1evcr, he is unable to produce the 

concerned notification. In the circunS 
• ' 	a 	tancas as will be polntd out btlops  

• 	: 	only a fornal Older is required to be 
I 	 psed in this application. It is not 

t tit 	$' (.rc ftS 	tO ?••- •t •.j 

* 	arpItc6tLi for Ut 	;.uSC Of (urthe1 

hesr.tn; anl hcr:e it is being di*poed 

' 	of at the admission stage. 

a 	 ey this application the All jndl.ø 

• 	 I 	lelegraph Traf tic flrp1oyseI Union 	. . 

• 	 : 	Class-li! preyCc that the 
sao benefit 	,' 

* 	' 	granted at the inctance of the Union 

to the applicants in O.A. 134/93 	' 

a 	 a 	decided on 23.7,73 be extended to the 

4 cosbers of the Unionmefltioflt'd at 

• 	Anncxi. I to the application. Yr. 

• 	 • 

 

Sturma stet' tb.t by mistake the 

w?rd Late has t,ern typed before the 

r•( n. t tic C ojrth rrs on r.Cnt lonid In 

thc flst a.'J the (TInt R r eqi cUed. 

• 	 : 	 erder in o.A. 131/93 the 
,•r, directed to fix the 

ç.y n the 	betT. 	f tt( Ur,i no nenttofl 

• 	. 	c In ttt •cato-t.'U'"' pn.t of Lo'er 

• 	
7 	

a 

X-c(\5'O 	\-t 	 • 	
:'. 

. 	. 	

;• . 
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urt 
I 

19.12.94 	5,1,ctifl Grid, Te1egrph 	ter b 

a1yifl9 	the 	çrtnc%Pe 	of 	F.R. 	(C) 

with all ConSeUflti bend Its 	inciu- 

dIn 9 	a irers 	of 	sill'ry 	Atli 	
incrErents 

from the 	date 	nf 	their 	1,r0.ot1oI 	to 

the post 	of 	L'cr 	e1eCtlOfl c.do 

legrarh 	Mstcr. 

The 	a;pi1celt% everS 	in para 4,19 of 

the 	ap1tC4ttOfl that 	the repOrdefltS 

hve e reSse 	theIr 	inbI1lty to 

.y.t eni the bend it 	Of 	the o der In 

O.A. i/93 to the 4 perSofl 	:hoSe 

case is represented in the instant 

application In the absence of 	their 

nernes being sceifica11Y incorporated 	. 

in that order, 

it baf(14S tc 	as t 	ho#' the rcsaorCrtS 

coj1d refu$C to extcr4 sii1at benefit 

to the 1.creor,S 	at 1,nr.tvUtI 	I 	In the 

- 	
- 	restnt 	?3p3Cat1Cn. 	I 	wbS directed 

to be cx t crd e d b 	this TribJflAl to the 

personS v:hosc 
n1c!. v.i•re 	included in 

0.1.. 	1:L/c 	•hofl th( t creons 
-. 	., 	• 	''• 	• 	

. 

• 
in Annc)urt 	3. to the 	r.r 	Stflt 	ip11G*- 

tlon 	re siriDr)y situated and w-aoid 
.•.- 4 

t1e c3tglblc 	to be 	çtrfl benefit 	on the 

sei-su'P çr.ur.s. 	it 	is 	tftCd 	iii 

pIta 	ef 	the 	,rrlkCatiOn that the 

• 	

• 

ncs of the 	ersCnS Mentioned at 

1.h 	ztIi-flC 	t 

c r! 	r! 	ir 	0.f. 	i•/' 

due to lnIdvCrtCrt.lt 	Is 	y,utMttcd 	in 

P. 	
. 	t 	of 	the 	ap1tC 	t ton that v.hcfl 

a?c fTItClf 1e, 	Alt. 	laid dn:n In a 

east the 	s.Nro t,OjId 	be 	If ado 	e 	plicM.ilt• 

to all 	the 	.inyie! 	sin.%lirly 	cttCer'. 

tHId w-Ith)Ut 	r cvJtrifl9 thc-r 	to 

• a1frC?C 	the 	Co-a: t 	aitt.. 

•• 

I 



mom 

OFFiCE ORDM 	DATE 	 Cwr'sciorj 

19.12 V4 	l 	ittcn St-Itir-r-tnt has been filed 
by the rc;.ondcnu. ps. C. Sarc.a, the 

learned /4d1. C.C..C. stated tey 
• 	 that in officer fron the office of 

• 	 the rcspor4ents one W.r, Febha had ca* 
to the Tribunal in the e:ning and had 
shoa-n a notification to him Issued by 

• 	 the Covcrrnrit exter4inç the bencfit to 

persons rent1oned at Anr.cxur, 1 to the 

• 	 application and thercfo, the arplica 
• 	 • tion would not survive, ; are how.ver 

sorry to note that the said oflicer 

has not Chosen to appear at 02-30 P.M. 

when the reetter was fIxed nor had left 

• 	 the copy of the notification with the 

Addi. C.G.S.C. or the Cot Officer, It 

is n't thctfoie avajiab, for our 

rc(crcnce. This attitude of the concer- 
• 	 nod officer d5crv 	to to Outriçht -.-•--.-..--..-.-..•.--.-.- 	

dopr-ic.td. Surely he cir.ct CxfcCt the • 
Trituna1 to dance to his tune. The 

resfor,cnt no. 2 is dircccd to eao 

enquiry in this respect & 	tLI:o r.roper 
action aga1nt the said cficer and 

rcçort the sa.io to the Trbuna1. if 

proper czj1natlon Is no offered then 

the Tritun'1 tray be Ccrrc)ed to tile 

furthcr •ct1n as It riy deem ,wcess.ry 

in the eatter so as to prevent recurrence 

attittdc cf CU1CtU 

tO-, Itcs the ontcrs in the Tribunal. 

It I. really astounding that derpite 

• 	 the fact thrt nt only Jr. the order 
to O.A. 1 4 152 but In Several other 

udgeentr rcntion(d in that order 

also sn-c yin: was talen and even so 
the r(s orrientt h;•d crpe led the 
Unen to tile thirs, iu'llcition for 
S e it c f on the 	'j r,1 tt..at t he r,-.c s 

cf the rfrson ec,it toned n Arinurc I 

•.- 	, -s  

\6,&_: 	•. 
-I 

• 	 • 	 . 
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7 
19.12.94 	were not included in the list in Oj.. 

1 6 /9, If thot is true. It is not 
disputed that the rorsons prserttly 
concernetiweri, eligible f o r being ctnded 
the bend It as directed under the c:er 

• 	in O.A. 14/93. The respondents ae 
expected to abide by the ratio of I 

decision of t!e Tihu hAl on the qu.t1on 
decided and tlie extcnd the benef It thereof 

• 	 to siilarly circt5tarKed personnel 
without requiring •veryono to rush 	the 

Cojrt or Tribunal.By such attitude he 

:ondrnts would be only adding tot)e 
lit lqtion which they are expected to 

Had the notification ite:cd 
to be Issued been produced then It wuld 
j :y ben necessary to give this  

judgent. Hever, as It is not 	:e 
available foi1iing order Is passed 

The respondents are dLrected to fix the 
pay of the 4 ccrloyees mentior*d in 
Annexure I In thó instant a.p1Icatj:r, 	•j 
inthe post of Ler Selection Grad. 

Tcicgrerh #.astcr by applying the rrncI-
plesof F.fl. 27(C) with all conseqctIil 
benefits incFd1rg arrears of sal,r,e 
and lncrrrrcnts frc,r, the date of the.: 
prcarotlon to the post of L.er Sel.:tion 

T 	h 

If the sae has not so far been dot., - 	
then it shall be done within a Fczi:d 

60 ,4..,. 	•I-. A . 	.1 - ..- • 	 .-. 	.-'•1. "- S• 	 Ji 	cILi-. UI 

• Coçj of this orfer. 

The at;i1cet1on Is 

I!o.eveI thite will be r,o order as .t 
costs. 	--- 	 - 

S.: 
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- OFFICE UJrE 	DATE 	
CUJKT'S CDE 

- -- - 

	

i9.i2. 	copy of this order be Sent to the 
for bringig t .0 his 

6tt(flt10 
- the obsorv a tiont in&deIn 

- 

- 	 this order In rcspcct of couct•of 
his officc 

~evstered with AfD 
S/- VC C1RN H 

- 	
Csj for Information £Mcfelor y  •ctIc.n U I 

5hj 
S.C.Chand6 f V i Prs$1d.,  A1 !j ls1st.pa Irsfj kil.n, C1.,.-Ii. 

• 	 (2) The Siotat.y .  Codt. of 	 I ,tisty of Colwlvrd âstion, New Os1Pj • 	 (3) Tb. Direct,, C.r.,r.t, TI1eci,t,,1c.t. n  Ms, Ou1P$ - 1. 
(4) The Chj,t C.t.t 	 T.t.e.ic.tL,fl 	C1,øi. 1  Chstj,. • 	

• 	 (5) The Chi.? C1r4,8j 	
1614C*JjIt1jI., 	II.( Cud., SMiling. 

SECTION 

14 

- 

7 i 

I-. 
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